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ment and appropriation pf certain
sums from and out of the Conso-
lidateq Fund of India for the
serviceg of the financial year
1963-64.”

The motion was adopted.

Shri Morarji Desai: Sir, I introducef
the Bill.

12.38 hrs.
+FINANCE BILL

Mr. Speaker: The House will now
take up the Finance Bill, 1963. As
the House is aware, 14 hours have
been allotted for all the stages of the
Bill. T would like to take the s2nse
of the House ag top how these 14 hours
should be distributed among the wva-
rious stages of the Bill.

Shri Surendranath Dwivedy (Ken-
drapara): 12 hours and 2 hours,

An Hon, Member: 10 hours for
general discussion and |4 hours for
clause-by-clauge consideration,

Shri Hari Vishnu Kamath (Hoshno-
gabad): 11 hours are enough for
general discussion. I suggest 11 2
and 1.

An Hon, Member: 11 hours and
3 hours.

Mr. Speaker: I have no object to
11 hours for general discussion and
3 hours for the rest. The time-limit
for speeches will, as usual, be 15
minutes for Members and upto 30
minutes for Leaders of Groups.

The Minister of Finance: (Shri
Morarji Desai): Sir, I move®.

“That the Bil] to give effect to
the financial ©proposals of the
Central Government for the
financial year 1963-64, be taken
into consideration.”
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The financial proposals in the
Budget and in this Bill have been
framed in the context of the grave
threat to our national freedom from
foreign aggress'on which has cast
upon us a stupendous financial bur-
den for bu'lding up and strengthen-
ing our country's defences and, at the
same time, providing for the develop-
mental needs of its economy. It is,
therefore, inevitable that the financial
proposals for this year should have
some unusua] features both in regard
to the magnitude of the resources
sougnt to be raised and the unortho-
dox lines adopted in certain dircctions
in ach'eving the tremendous task of
tapping and mobilising the financial
resources of the nation,

The Finance Bill has been before
the House for some time and during
the general discussion on it, hon.
Members have had the opportunity of
scrutinising the proposals contained
in it from various aspects and expres-
sing their views regarding them. As
it is but natural, diverse views have
been expressed regarding some of
these proposals in the Bill, particu=
larly, because as I have said before,
this year’s proposals have some
unusual features. I am, howsaver,
very glad to observe that the need
for raising the quantum of financial
resources budgeted has received un-
qualified approval of the House. I
am also glad to see that there is a
general measure of agreement
regarding the justifiability of the
specific proposals in the Finance Bill.

Sir, I am very grateful to the
House for the views and suggestions
made regarding the proposals in the
Bill, I have very carefully considered
the views experessed and the sug-
gestions made in the matter, both in
this House and outside. After exa-
mining all the points from wvhrious

tIntroduced with the recommendation of the President.
*Moved with the recommendation of the President.
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aspects, I have announced the other
day some concessions which 1 con-
sidered to be justified and reasonable,
Necessary amendments to the provi-
sions of the Finance Bill to give effect
to the proposed concessions will now
be introduced in the House for its
consideration. I shall now briefly
explain the amendments to facilitate
the consideration of the Finance Bill.

In regard to income-tax, the first
.one of the subtantive amendments
relates to the provisions contained in
clause € of the Finance Bill under
which expenditure incurred by a
company on the remuneration and
pe-Gguisites of its individual emplo-
vecs in excess of Rs. 5,000 per month
will no! b2 allowed as a deduction in
computing its  total income for
income-tax. For the reasons already
stated by me when I announced the
concessions, the remuneration paid in
.excess of Rs. 5,000 to employees of
fore gn citizenship is not proposed to
‘be excluded from the purview of
this provision. This is sought to be
achieved by amending the provision
to the effect that the disallowance
will be in respect of remuneration in
excess of this limit in the case of
employees who are Indian citizens.

The second one of the substantive
amendments relates to the levy of
surcharge on income-tax for purposes
-of the Union on registered firms.
Under the present provision this
surcharge is at the rate of 20 per
cent of the income-tax payable by
registered firms on their income from
all sources. It is, however, felt that
a distinction should be made in the
matter of levy of the surcharge bet-
ween business incorhe and income
derived from carrying on a profes-
sion, namely, Accountants, Solicitors,
Engineers ete. It is, therefore pro-
posed to amend the relevant prcvision
to provide for the levy of this sur-
charge at a concessional rate of 10
per cent of the income-tax pavable
by registered firms in respect of their
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income from sources other than busi-
ness,

Further, a clarificatory amendment
is proposed to be made to clause 3 of
the Finance Bill relating to the addi-
tional surcharge. The object of this
amendment is to make it clear that
relief from the levy of additional
surcharge will be available under the
provisions of the Income-tax Act in
cases where arrear salary is received
in respect of a past period or where
a resident assessee hag been subjece
ted to tax on his foreign income, both
in Ind’a and in a fore'gn country.

The next proposed amendment
relates to sub-clause (5) of clause 2
of the Finance Bill under which a
manufacturer who sells his goods to
a person who exports them himself
is entitled to a tax rebate with refe-
rence to a percentage of the goods
sold by him to the exporter. Under
the relevant provision as it is worded,
the manufacturer will be entitled to
get the tax rebate only if the other
party exported the goods during the
previous year in which the manu-
facturer sold the goods to him. There
may, however, well be somc time lag
between the sale of the goods by the
manufacturer and their export by the
exporter. As it was not the intention
to deprive the manufacturer of the
tax rebate for this reason, it is pro-
posed to amend the provision by
omitting the words referring to the
export of the goods during the pre-
vious year. The remaining few
amendments relating to  income-tax
are of a drafting nature only.

The proposed levy of additional
surcharge on income-tax for purposes
of the Union on personal incomes had
been criticised by several hon. Mem-
bers during the genera] discussion on
the Budget on the ground that it
placed a very heavy burden on the
lower income group of assessees.
However, the proposal for the levy of
additional surcharge has to be con-
sidered in the context of the stupe-
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dous cffort which the country is
called upon to make at this juncture
for strengthening its defences, The
additional financial resources needed
for this task are of such a magnitude
that they cannot be raised from a few
sections of the people, The burden
of the sacrifice has to be spread equi-
tably on all sactions of the people
according to their capacity to pay,
consistently with the need for main-
taining a sound economy, The pro-
posa] for the levy of additional sur-
chargz has been framed after giving
careful consideration to these factors.
It will be seen that the tax payable
by assessees in the lower income
group hitherto amounted to an in-
significant proportion of their income.
A married individual with more than
one child, having an annual salary
income of Rs, 5000 was paying Rs. 42
as tax which is only 0'8 per cent of
his total income. The additional
surcharge which he will now be
required to pay on his residual
income will be 4 per cent of which
3 per cent can be in the form of
savings leaving the additional tax
burden at 1 per cent. This can
hardly be regarded as heavy or in-
equitable burden, particularly in the
context of the present situation with
which the country is faced.

Another criticism which was made
was that the incidence of the addi-
tional surcharge on assessees in the
higher income brackets is compara-
tively lighter or is not high enough.
This criticism is not at all justified.
The additional surcharge has been
proposed to be levied at graduated
rates which rise from 4 to 10 per cent
on higher slabs of residual income.
Further, while the deduction from
additional surcharge on making a
compulsory deposit is 3 per cent on
residual income up-to Rs. 6000, it is
only 2 per cent of the residual income
above that amount. It has to be
borne in m'nd that the assessees in
the higher income brackets are sub-
ject to income-tax and super-tax at
steeply progressive rates. The maxi-
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mum incidence of income-tax and
super-tax goes above B0 per cent.

So far as Customs duties are con-
cerned, I am glad to note that there
has been very little of criticism dur-
ing the general discussion on the
Budget, Considering that the total
additional Customs duties, taking into
account the greduction in kerosene, is
about Rs. 80 crores, this is a matter
for satisfaction. 1 would, however,
like to refer to one or two points
which were raised about Customs
duties,

Shri Krishna Menon criticised the
increase in import duty on capital
goods on the ground that much of
this will be used by the public sector
and that the increase merely puts up
the cost of the goods. He also appre-
hended that a rise in prices on this
account would affect the competitive
position of our products in foreign
markets,

As I mentioned in my Budget
speech, our machine building indus-
tries have made rapid strides in the
recent past and we want to encou-
rage the establishment of further
capacity for the production of machi-
nery in the country. The increase in
duty on machinery should not, there-
fore, be taken as purely a revenue
measure. [ may also add that it is
not the Government's policy to make
any distinction in the matter of
Customs duty between public and
private sector undertakings,

As regards the higher rate of duty
on capital goods affecting export
trade by making products uncompe-
titive in a foreign market, it may be
observed that exports depnd on
various factors, The fiscal levies
mainly affecting exports are either in.
the shape of export duty on the arti-
cles exported or in the shape of im-
port duty on imported components
and central excise duty on the manu-
factured articles.

The effect of export duty is con-
stantly kept under review and neces-
sary adjustments are made from time
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to time. The latest example of this
review is the abolition of export duty
on tea along with the introduction of
the Finance B:ill, 1963, Qut of 23 arti-
cles in the Export Tariff, at present
17 are completely exempted from
duty,

As for import duty and Central
excise duty, relief is given through
schemes granting drawback of the
import duty and excise duty realised
on the components which go to make
the export goods and the excise duty
on the finished goods. Such schemes
have been in force for several years
now, and the number has increased
from 50 on 31st March, 1958 to 178
on 31st March, 1963. Apart from these
schemes, there are also arrangements
for permitting manufacture of goods
in bond, without payment of duty,
for ultimate re-export free from any
levy. There were 18 such schemes
on 31st March, 1963 as compared to
3 on 31st March, 1958

Besides these direct measures of
relief, as the House is aware, a nro-
vision has also been made for allow-
ing a certain rebate of income-iax and
super-tax in respect of profits and
gains derived from export of goods
outside India. In addition, a provi-
sion has been made for allowing a
tax rebate to manufacturers produc-
ing certain specified commodities on
a certain percentage of the value of
the goods exported by them directly
or sold by them to any other person
for export. The import control policy
also provides for incentives for ex-
ports by granting import licences for
restricted articles against export of
certain specified goods.

So far as Customs duties are con-
cerned, I am proposing only one
amendment in the Finance Bill. This
is purely of a clarificatory nature and
will not have any effect on revenue.
This has reference to clause 22 of
the Finance Bill, which provides that
in computing countervailing duty on
any article, the basic Customs duty
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paid should also be included in the
assessable value., The amendment
will make it clear that where a tariff
value has been fixed by Government
for any article, it is that value which
should be taken into account.

As regards Central excise, the
maximum concern was expressed
with regard to the increase in duties
on kerosene. As already announced
by me the other day, the maximum
relief which rould be given has al-
ready been notified. There is no doubt
that certain other suggestions for
reduction in the burden have also
been made, but considering the need
for resources, it has not been found
possible to do so.

It has been said that the burden
on tobacco including cigarettes is also
rather high. As regards the variety
which is generally used for hookha or
chewing purposes, the rate of duty
for this tobacco has always been kept
slightly lower than that for flake
tobacco which is generally _used in
the manufacture of biris, This diffe-
rence during the period from Ist
March, 1948 till December, 1957 con-
tinued to be of the order of Rs. 1:10
per kilogram. Due to certain changes
made thereafter, particularly due to
replacement of sales-tax by additional
duty of excise, this gap increased to
Rs. 1.54 in December, 1957. This had
resulted in misuse of lower-rated to-
bacco for purposes for which gene-
rally the higher-rated tobacco was
being utilised previously. It was con-
sidered necessary to reduce this gap
to remedy these malpractices. Hence,
gradually, this process of reducing
the gap was taken up and the present
effective gap after all the changes
made by the present Finance Bill
leaves a gap of Rs. 1:16 per hilogram
between these two main varieties of
tobacco. The House will appreciate
that all I have done has largely
restored the position that obtained
before December, 1957,
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The proposed increase in the rates
of duty on cigarettes will not, how-
ever, be more than a nominal burden
on the so-called middle classes. A
smoker of the average quality ciga-
rettes will be required to spend rough-
ly 2 to 5 naye paise more for 10 ciga-
rettes. For some of the brands like
Passing Show and Elephant, there has
been np increase in prices at all. The
increase in some other popular brands
like Scissors and Berkeleyv is 5 nP. for
a packet of 10. It may also be men-
tioned that tobacco and cigarettes are
not articles of necessity but in a way
may be termed as luxury and are
treated as such by the revenue autho-
rities all over the world.

An hon. Member also wanted to
know as to why Rs. 10 crores of in-
come from VNE oile wag being for-
saken. The duty on VNE yils has been
withdrawn deliberately with a view
to compensate to some extent the ad-
ditional burden being placed on the
people in other directions, VNE oils
are one of the sources of fat for the
average man and perhaps, the only
source of fat for the poor people;
that is why these have been
exempted. By enhancing suitably
the rates of duty on WVegetable Pro-
duct, Soap and Paints, it has been en-
sured that the duty which was being
collected so far at the stage of gil used
in their manufacture is now recover-
ed at the stage of finished products,
thus reducing the real loss on this ac-
count {o about Rs. 4.5 crores only.

With these remarks, Sir, I move
that the Bill be taken into considera-
tion,

Shri 8. M. Banerjee (Kanpur): I
have to submit oae thing. Certain
amendments have been given notice
of by the hon Minister. Our dif-
ficulty is only this....

Mr. Speaker: I shall see that they
are circulated to all Members,

Shri S. M. Banerjee: It is not that.
My difficulty is in regard to moving
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amendments. 1 was consulting the
Lole Sabha Secretariat also..._.

Mr, Speaker: If there is difficulty
he should take the earliest opportunity
to bring it to my notice, and if there
is some difficulty, T shall remove that.

Shri S. M. Banerjee: But the re-
commendation of the President is re-
quireq in certain cases. It is not pos-
sible for us immediately to get it.
There are certaip things for which ac-
cording to the Constitution the recom-
mendation of the President is neces-
sary, as, for instance, when money is
to be distributed to the State Govern-
ments. How is it possible to mini-
mise the difficulty that arises in such
cases? If T want to move certain
amendments to such provisions the
President's sanction or recommenda-
tion iz necessary. How can I go to
the President immed.iaatlel:,r and get
the sanction? There should be some
remedy so that we people also may be
in a position to move certain amend-
ments which we would like to move, I
want your help or guidance in this
matter. It is a serious matter. [ am
handicapped because of that.

Mr. Speaker: No doubt, it is a ser-
ious matter. Is he going to move that
some revisions be made?

Shri 8. M. Banerjee: May I quote
an instance? Shri A. K. Gopalan, Shri
Prabhat Kar, Shri Warior and 1 also
wanted to sign that. We wanted that
there should be some reduction in the
duty on kerosene and other things.
But wge were told that we could not
do it unless we had the recommenda-
tion or sanction of the President, Now,
the hon. Finance Minister, who is a
Member of the Cabir~t has to take it.
Suppose I want to fake it, what will
happen? Will this Bill be detained or
will it not be discuszed  if T want to
move an amendment and ask for ex-
emption?

Mr. Speaker: The duty had been
announced earlier, and if he wanted
to move for any reduction in that, he
could have asked for the permission of
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the President then. Where was the
difficulty at that time?

Shri S. M. Banerjee: The remission
was announced on]y the day before
yesterday.

Mr. Speaker: The remission was
announced the day before yesterday
but the duty had been announced ear-
lier. Whenever he wanted to move,
he could have moved earlier.

Shri S. M. Manerjee: There has
been such a big agitation in the coun-
try, and 1 was thinking that the Fin-
ance Minister was going to exempt it
to g greater extent, but he has not
done so. 1 want to move that there
should pe greater exemption......

Mr, Speaker: Simply because he an-
ticipated that there would be greater
exemption but actually there has been
less, therefore, he cannot ask for
this. ...

Shri S, M. Banerjee: Now, there is
an amendment tabled already. Sup-
pose [ want to move an amendment
to the amendment, what is the posi-
tion?

Mr. Speaker: If he wants to move
an gmendment ¢35 an amendment, when
he sends it on to me, I shall see whe-
ther there is any difficulty or whether
the law requires it; at that time I
shal] see whether the recomwenda-
tion of the Presideni should be obtain-
ed; I can decide when he sends in the
amendment. How can 1 decide on a
hypothetical question now?

Motion moved:

“That the Bill to give effect to
the financial proposals of the Cen-
tra] Government for the financial
year 1963-64 be taken into consi-
deration.”,
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Shri A. K. Gopalan: Let me, at the
very outset, express the sense of ap-
preciation which we have for the re-
lief that has been given by the Fin-
ance Minister, which he thought fit
to give in the matter of kerosene as
wel] as the compulsory savings a re-
lief which has undoubtedly gone a
little in alleviating the difficulties
which the common people will have to
face. But, in this partially meeting
the universally expressed demand of
the people for a radica] revision of the
budget proposals which he had plac-
ed before us in February last, the
Finance Minister has lagged far far
behind what the actual situation de-
mands. As a matter of fact, the few
reliefs that he has granted in relation
to kerosens duties and compulsory
savings are just l’ke removing gne or
two straws from a bundle which had

-been placed on the back of an over-

burdened camel. I would, therefore,
request him even at this late hour to
be far more responsive tg the de-
mands of the common people and to
radically revise his taxation proposals.

13 hrs.

I would iike to begin my observa-
tions on the Finance: Bill py remind-
ing the Finance Minister that 3 few
dozens of hard-working but now job-
less goldsmiths have been forced by
his unsympathetic gold policy +to
commit suicide. In the name of these
martyrs of his unsympathetic pclicy
and a'so in  the name of lakhs and
lakhs of others, who are stil] go-
ing through the strains pf joblessness
and poverty, I request him not cnly
to revise his gold policy according to
the suggestions that have been put
forward by some of us but alsp to pre-
vent lakhs and lakhs of other sections
of the working class from sharing the
same fate as that of the goldsm'ths.
From the cumulative effect of the
various taxes which he himself is im-
posing together with some taxes that
are imposed in the States by his col-
leagues, .t would make the condition
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of the people ng less difficult than that
of the goldsmiths.

We have now reached the last phase
of the year’s discussion of the financial
position of the country. Behind the
Finance Bill which the Finance
Minister has introducgd lies not only
the discussions we had for the last
two months including the Railway
Budget but also the discussions in the
various  State legislatures. Though
they are divided for convenience’s
sake into Central and State budgets,
essentially they all cover the common
groung of the financial position of the
nation and the policies which the
Government would like to pursue.

So let me at the outset glso make
it clear that there are certain bioad
policies on which we are in agree-
ment. We are solidly behind Gov-
ernment in its declared intention that
the basis of all financia] and economic
policies of the country is, and should
be, the necessity for strengthening the
nation’s defence as well as to improve
our work of carrying out the Five
Year Plan without abandoning it or
even slowing it down. We are, in
other words, in full agreement with
the stated aim of Government that de-
fence and development should be inte-
grated to each other in order to
strengthen the nation a5 a whole.

The Prime Minister has declared
fime and again that the problem of
the India-China border cannot be
settled by military means but that an
honourable solution has tp be found
for it through the methods of peace-
ful negotiation and arbitration. This
applies not only tg the specific ques-
tion of the India-China border but
to the question of our entire national
defence. No country in the modern
world can put exciusive reliance on
the military aspect of defence to pro-
tect its national territory. Correct
diplomacy based on the principles of
co-existence will alone secure for our
country, as far any other country in
the modren world, that support from
foreign countries which wil] reduce
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the possibility of an armed attack. The
basis of correct diplomacy is non-
alignment. On the other hand, align-
ment with one or other military groups
will certainly make it more vulnerable
even in the military sense. Replying
on one's own strength combined with
the goodwil] and moral support of
friendly countries is the best founda-
tion for our defence.

National territory, however, cann-
be defended by diplomacy alone. The
expericnce that we have gained of the
last 16 years of conflict with Pakistan
and 4 years of conflict with China,
and aggression crramitted by China
has made it clear that whatever dip-
lomatic . activity we pursue should be
combineq with measures to sreng-
then ourselves militarily. This is the
reason why the Government has re-
cently stepped up its defence expendi-
ture. While lending our support to
these defence preparations. we als>
support the policy of negotiations with
Pakistan as well as with China. Ad-
herence to the policy of non-alignment
naturally means that we have to de-
pend on our own economic potential
to strengthen our defences. We have
to go further along the path of start-
ing new, and also developing existing,
defence industries. We should keep
before ourselves the ghjective of build-
ing in our own factories all the arms
and equipments and acressories
we require for defence. It is
true that this cannot be done imme-
diately, but that should be our ob-
jective. As far as the immediate re-
quireménts are concerned we should
buy them on commercial terms from
wherever we can get them. That
will, of course, be financially more
costly than accepting the terms offer-
ed by the western powers. But in
reality it is less costly since we will
thereby be able to preserve what is
precioug to us—our national goverei-
gnty.

However, the fact that we have to
pay for all the arms and equipments
immediately required and also that
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we have start new, and develop exist-
ing, defence industries will put heavy
financial and  economic  strains
on us. I am sure our people wil] cer-
tainly be prepared for that. Such
much about development directly con-
nected with defence.

I would like to state that develop-
ment ag it is by itself is in a seriou:
condition, ang Government should
pay attention to it. Despite their
claims, the Government have not, in
the last twelve years of planning, ful-
TMed the expectations that were rous-
<d among the people. Let us Jook at
the record of these twelve years. We
find that the only target of planning
that has been fulfilled, and over-ful-
filled, is the taxation target, while all
the other targets, especially the physi-
ca] targets, have not been achieved.

Let us take the question of the rate
of growth. One of the principal ob-
jectives of planning we defined in the
plan documents is the rapid growth
of the national income and per capita
in order to eliminate poverty. Dur-
ing the last few years, our rate of
growth has been a miserable 3 per
cent or less. When the First Plan was
proposed, we set up a target of doubl-
ing the national income in 20 years and
the per capita income in 25 years
from 1950-51. At the rate at which
we are progressing, it will take at least
30—35 years top achieve this objective
of doubling national income. The per
capita income also has shown relative-
ly a much lower growth than the
national income. It has been growing
at a paltry 1.4 to 15 per cent, and
this is not an alluring prospect for a
poverty-stricken people to be enthus-
ed at. 1 may mention here that dur-
ing the lasy twelve years, the burden
of taxation has gone up three-fold.

The socond main gbjective of plan-
ning was stated to be to reduce un-
employment and under-employvment.
What is the position today? In 1830,
the number of applicants pon the live
register of emploved was 3.30,743 and
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at the end of December 1962, it
mounted to 23,79,530. That means, a
seven-fold increase. It is worthwhile
remembering that the increase in un-
employment js continuous and unin-
terrupted. It is also a well-known
fact that only g, small fraction of the
urban people get registered in em-
ployment exchanges and the vast mil-
lions of rural unemployed do not get
themselves registered and are not
counted at all in the employment ex-
change statistics. In the light of this,
the seriousness of this problem can
be known. The situation is worsening
everyday. It is accepted that between
now and 1965—76, 75 million new en-
trants will be added to the labour
force, Already at the end of the Se-
cond Plan, there were nearly 10
million fully unemployed. If the an-
nual rate of growth of economy at 7
per cent is achieved, then more than
25 million people can be absorbed in
agriculture as well as industry, re-
maining 50 million will have to fend
for themselves in the overcrowded
construction and services sector. After
all the experience we have already
had, the 7 per cent rate of growth is
a mirage in the present socio-economic
set up and the present policies of
Government. The position is that
the country, at the rate at which our
economy is growing today, will be a
miserable hell for crores and crores
of people. This is a prospect that few
with any socia] and moral conscience
can view with equanimity.

The next object of planning was
supposed to be the narrowing of the
wide disparties in incomeg and levels
of living. Undoubtedly it has to be
admitted, and even the Government
itself has admitted that it has dis-
mally failed in this. Every study.
every estimate, has been witness to the
unassailable conclusion that the period
since independencn.  especially  tha
period of planned development, has
led to an accentuation of the wide dis-
parities hetween the few rich and the
many poor.
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Three years ago, 1960, the Govern-
ment of India appointed a committee
to go intg the question of changes in
income and levels of living of the
different sectiong of the people, but
unfortunately, the long-awaited report
of this committee has not come. In
the meantime, a lot of things have
leaked out in the press. Press reports
undoubtedly show that during the past
few years disparities in income bet-
ween the poor and the rich have in-
creased.

Many foregn observergs in recent
months have remarked about the
situation in our country. Mr. Abbert
West, 83 year old South African asso-
ciate of Gandhiji, said recently that
the gap between the rich and the poor
in India was appalling. In his own
words:

“The awful gap ought to im-
press on the Government and
the Ministers the great need to
bridge it.”

Mr, West also felt that the promise of
enough food for all 40 years hence
was wholly cheerless. This is the
opinion of a well-wisher of our coun-
try. Similarly, many others have re-
marked gbout this aspect.

This is the dismal picture of the
people. The other day 1 read in
newspapers that one person commits
suicide every third day in Delhi City
alone, The number of suicide cases
has been increasing steadily. One
hundred and eighteen persons put an
end to their lives in Delhi in 1862 as
against 95 in 1961. This is not the
picture of a healthy society.

It is in this background that we have
to consider the Finance Bill and its
effect on the lives of the people, There
is the Central tax. In addition, there
is going to be a compulsory levy. On
top of all this, there is increase in the
State taxes. It is, therefore, that the
total increase of taxes, both Central
and states, will exceed Rs. 10 per
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capitg this year. Can the vast masses
of our people endure this? What will
be the effect of this gn the lives of
the people?

From our experience as well as
press reports it has become clear that
as a result of this fresh taxation, prices
have been pusheq up by 15 to 20 per
cent. While this is the general pic-
ture, the effect of the new taxation
measures is bound tp hit particular
sections of the people hard. This is
the case with the handloom weavers.
There is a large accumulation of
stocks and lakhs of weavers are un-
employed or partially employed. The
increase in the excise duty on yarn
is bound to further worsen the condi-
tion of handloom weavers

With regard to tobaccg cultivators
also the situation is alarming. I have
written to the Finance Minister gbout
certain sections of tobacco cultivators
who have no market as their quality
is very poor. About 6000 of them in
some parts of Kerala will have to
stop cultivation and starve. The addi-
tional duty on tobacco will only hit
the peasants who are already in dis-
tress due to the slump in tobacco and
the large accumulation of tobacco
stocks,

We have also to consider the State
Budgets in order to know the burden
on the people. The State Budgets al-
most everywhere have put additional
taxes on the peasants in the form of
increase in land revenue surcharge
water charges etc. Rajasthan has im-
posed a consoiidated general cess of
25 per cent on land revenue up to a
holding of 15 5/8 acres rising to 50
per cent to holdings above 33 2/3
acres. Mysore has put a surcharge
of cent per cent gn land revenue,
Sales tax on foodgrains has also been
introduced. In Gujarat additional
taxation includes special increase in
land revenue increaspg in the rate of
non-agricultural  assessment, open
land tax :n towns, increase in tax on
passenger fares and genera] increase
in sales tax. This is the pattern of
new taxation in the States. All this
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is bound to increase the cost of liv-
ing of the people, inrrease the burden
especially on the peasantry, pull
down the standard of living and
levels of consumption of the poorer
section of our people,

On the top of all this, there is com-
pulsory saving. Though some relief
hag beefl announced, the scheme in-
troduced along with the Budget pro-
posals is going to be an oppressive
measure affecting the peasantry as a
whole,......

Shri Ranga (Chittoor): Hear, hear.

Shri A. K. Gopalan: .... petty
treaders, artisans etc. While the Fin-
ance Minister says that he will not
use compulsion to bring out the gold
hoards, it is strange that he has no
compunction in introducing such a
monstrous measure against the pea-
sants and workers. It is therefore,
obvioug that the weaknesses and de-
fects in the working of the Plan are
not the result of the new situation
created by the Chinese aggression
The causes for thig state of affairs
have to be examined independently.

My main criticism of the policy un-
derlying the Finance Bill is that far
from examining the causes which have
led to this failure in the working of the
Plan and making necessary reorienta-
tion in Government's approach to the
Plan, Government doggedly and rigid-
ly sticks to the perverse attitude which
it has always adopted. Further-
more, now that the new situation of
emergency has arisen, Government
proposes to extend that perverse atli-
tude to planning to thig new field of
defence as well.

What is the essence of this aftitude
which 1 cal] perverse? It is refusal
to take an objective and impartial at-
tude towards the problem of resources.
Ever since the First Plan was pre-
payed and placed before Parliament
we have been pointing out that it will
be totally wrong to depend on the
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method of squeezing the poor in order
to secure the resources for the Plan
as the "Government has been doing.
We had demanded that the huge ac-
cumulated wealth lying in the cof-
fers of big landlords anq monopolists
should be put at the disposa] of the
nation. Since we have repeatedly
given concrete suggestions as to how
this could be done, I do not want to
cover the same ground now. But I
want to point out two concrete ways
in which the huge burdens that are
now sought to be put on the people
by way of additional taxation can be
avoided without abandoning defence
and development.

Firstly, some of the key sectors of
the national economy which are own-
ed or controlled by a handfu] of
foreign or Indian monopoly capita-
lists should be immediately nationa-
lised. There was a question even this
morning about nationalisation, but no
reply was given about the difficulties
in the way,

Take for instance the oil indusiry.
1t is an acknowledged fact that a few
foreign monopolists are 5o powerfully
entrenched in this industry that they
are gble to dictate terms to the Gov-
ernment. It is only because of the
fi-m determination of the Oil Minis-
ter that they were at times forced to
give concessions to the Government.
Using their vast monopoly. they are
still netting huge profits. These pro-
fits can be put at the disposal of the
nation if only the Government dares
to do what certain other Asian coun-
tries have done. Instead of doing that.
Government imposes a heavy burden
of additional kerosene tax on the com-
mon man. If this is done, even though
a tax is put on kerosene, the price
will come down and we will also get
crores of rupees as profit.

Another industry that is ripe for
nationalisation is banking. Here also,
it ijs a handful of monopolists, though
not foreign, who are in control of the
industry. I am not unmindful of the
fact that a large number of the middle
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¢lass people are participants in this
industry because they hold shares in
it, but it is not these shareholders but
a few monopolists who are in effective
control of this industry. Utilising this
control, they are not only able to
earn monopoly profits, but glso to so
manipulate the working of financial
and industria] institutiong as to be able
to dominate them. Nationalising these
banks will, therefore, enable Govern-
ment to put the enlire profit of the
banking industry at the disposal of the
nation for defence industries and
development activities. It wil] also in-
cidentally curtail the vast powers of
the monopolist bankers. We have
heard stories of the liguidation of the
Palai Bank and Lakshmi Bank, We
will also be able tp save the deposi-
tors from liquidation.

Foreign trade is equally important.
The private monopolists who control
the import and export trade, together
with their counterparts in foreign
countries, dominate the whole field
of our international economic rela-
tions. They are thug enabled to con-
ceal the huge illegal profits which
they earn in the course of foreign
trade, transform them into legal
money and gold and cheat the national
exchequer to the extent of hundreds
of crores of rupees. As a matter of
fact, the huge gold smuggling which
goes on {rom year to vear, and against
which the Finance Minister thunders
in his speeches but is unable to do
anything to curb it, is flourishing be-
cause of the domination of a few
monopolists in foreign trade. Here
again, nationalisation would help not
only in easing the financial strain on
the nationa] exchequer but also in cur-
tailing the vast powers enjoyved by the
monopolists,

This applies to a certain extent to
important lines of internal trade too.
Take for instance the wholesale trade
in foodgrains. We have the report of
the Foodgrains ~Enquiry Committee.
The Government itself had sometime
back come to the conclusion that the
problem of food supply connot be
satisfactorily solved unless the entire
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wholesale trade in foodgraing is being
made a state monopoly. But no
sooner was this decision taken than it
was sought to be sabotaged by some-
body. If this had not been done and
if wholesale trade in foodgrains had
been made a State monopoly, many
of the difficulties that are now
being met with would have been
solved. Proper and efficient manage-
ment of the institutions of State mono-
poly in foodgraing would have helped
in giving partial solution to the fin-
ancial difficulties of the Government.

1 have given just a few examples to
show how the doggec determination of
the Government to protect the rights
of the monopolists is standing in the
way of directing into the public trea-
sury the huge amounts that are now
going into the coffers of the mono-
polists. It is this attitude of the Gov-
ernment that forces it to take the
common man's kerosene and
tobacco, tea and soap, and all
manner of other consumption goods.
Secondly, the Government refuse to
give serious thought to the problem of
economising on administrative expen-
diture, as well as of avoiding unneces-
sary and wasteful expenditure even
in the field of developmental services.
Right under the very nose of the Fin-
ance Minister, huge and wasteful ex-
penditure is being incurred in every
department. To take just one ins-
tance, it is notorious that a major
part of the expenditure of the much-
advertised community development
administration is unnecessary and
wasteful. A large number of fanciful
schemes included in it do not yield
substantial results. The same is true
of many white elephants like the
Khadi Commission, Social Welfare
Board. etc. These institutions do pre-
cious little work but yet spend huge
amounts on establishments, travelling
ete. The little good that is done by
these well-advertised boards, commis-
sions, departments snd ministries can
well be done through the normal deve-
lopmenta] departments. I know that
it will not be done. That, of course,
would not serve the political purposes
for which the party in power has de-
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cided to set up these separate depart-
menis gnd created so many posts for
them. Drastic cuts in such expendi-
tures and alsg the abandonment of
such crazy projects like prohibition
will earn severzl crores of rupees for
the exchequer. Severa] times we have
reminded the Finance M:nister about
prohibition. If is not because he will
yield o our upinion. But we say it
again to impruss on him that if we
want to get money for these Plans,
projects l’ke Prohibition which are
useless and which have turned against
the very purpose for which they were
introduced should be dropped.

Thirdly, if only the Government
were prepared to direct its thinking
along the lines indicated above, it
would have been possible for it not
only to continue to carry out the Five
Year Plans as formulated now but to
reformulate them. The Plan could
have been made bigger, the rates of
growth higher and development faster.

The Government’s refusal to make
such a reorientation in its approach to
planning and economic pclicies has
led to a wvery serious situation. I
would request the Finance Minister to
search his heart and see whether he
and his policies are not responsible
for the several dozens of goldsmiths
who are reported to have been forced
to commit suicide during the last two
months. I would also request him to
consider seriously the effect that will
be produced on the lakhs and lakhs of
working class, peasant, artisan and
middle-class families created by the
new series pf taxes which he and his
colleagues of the State Governments
have imposed on kerosene, tobacco,
tea, soap, foodgrains, etc. The com-
pulsory saving scheme that he propo-
ees to introduce is bound to be a
source of worry and harassment to
millions of people because the net that
it cast is so wide that very few peo-
ple will be outside its stranglehold.
The desperation into which thdusands
of goldsmiths' families have already
been drawn wil] inevitably be the lot
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of other sections of the people if the
Government persists in this policy.

Let not the Mnister repeat the un-
convincing argument that all these
people should make sacrifices for def-
ence and development. 1t is clear for
all those who have eyes to see that it
s not these common people but the
rich and the wealthy minerity who
are nqt making sacrifices. The former
princes who plead poverty even to
donate the 10 per cent of their privy
purses to the National Defence fund,
the owners of big stocks of gold who
have refused to deposit the gold which
they should have surrandered to the
Government, the big business bosses
who, according to such reports as the
Vivian Bose Commission Report have
resorted to tax evasion on a big scale
—such are the people who have to be
made to sacrifice for the nation.

When the question of tax evasion
cornes; even wvesterday, the Finance
Minister has said that he would look
into it. I want to refer to one com-
pany; I would be writing to him in
detail about it. Tt is said to be a non-
trading firm in Calcutta but it is trad-
ing. So many crores of rupees of
income-tax evasion is made by them;
this letters says that.

As for common people they have
shown through concrete action that
they would not hesitate to make
whatever sacrifice they are called
upon to make voluntarily. Having
made those sacrifices voluntarily, they
are entitled to ask of the Government
that the tax-evading, swindling, pro-
fiteering resorted t5 by the bosses
should be put a stop to, that the tax
burdens are put on their shoulders
and that the cost of living of the
eommon people is not unduly raised
through the means of additional taxa-
tion on the articles of daily consump-
tion. I will finish, S'r, with one sen-
tence. I warn the Government that in
the coming days after passing of this
Bill and giving the people very little
relief, Government must be prepared
to face the wrath of the people.



10457 Finance Bill

Mr. Speaker: Shri Trivedi He
wrote to me he is leaving at 3 P.M,
today.

Shri U. M. Trivedi (Mandsaur):
Sir, 1 sincerely thank you for the

apportunity. We have been discus- .

sing the Budget proposals for well
nigh a month now. It is good that
the Finance Minister hag thought it
fit to give some relief about kerosene.
Though that is a little relief, it is cer-
tainly welcome. There is one thing
very remarkable about the step-
motherly attitude of the Government
of India towards certain States which
was brought in relief by me and
which was voiced by me. I do not
know whether it has fallen on every
deaf ears or whether the Government
is at al] going to listen to it

13.30 hrs.
[M=, DepuTy SPEAKER in the Ch.uir]

When the report of the University
Grants Commission was discussed in
this House, it was noticed by me that
whereas other universities and other
State; were granted as much as
Rs, 13 or 15 or 20 lakhs, universities
of M.P. State were granted meagre
grants of Rs. 66,000 or Rs. 56,000,

Then came the question of the
Postal Department; and it struck me
as very strange that even while
smaller  States like Kerala and
Gujarat have got their own postal
circle, the biggest State in India, from
the point of view of size, namely,
Madhya Pradesh, has not got a postal
circle of its own. We have also
brought it to the notice of
this House and through this House to
the notice of the Government that so
far as Madhya Pradesh is concerned,
the grant that was made for building
roads and developing transport was
most meagre in respect of Madhya
Pradesh, compared to its size; so much
so that even Bihar pot Rs. 47.6 crores
compared to Rs. 17-3 crores for
Madhya Pradesh.

Coming to industria] development
loans or the Joans that are given by
the Industrial Finance Corporation of
India, I find from & table that has
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been supplied by the Estimates Com-
mittee at page 12 of its report—the
35th report—that of the 192 applica-
tions made by Maharashtra for getting
these loans, 116 were sanctioned; of
the five applications made by Gujarat,
all the five were accepted; of the 22
applications made by Madhya Pradesh,
only seven were sanctioned. The total
amount is given in rupees
annas and pies, in crores. The
whole amount of Rs. 48:93 crores was
sanctioned so far as Maharashtra was

© concerned. Sg far as Gujarat was

concerned, Rs, 9.04 crores were sanc-
tioned. So far as Madhya Predesh is
concerned, Rs. 1:04 sanctioned.

An Hon. Member: For industries?

Shri U. M. Trivedi: Yes; loans from
the Industrial Finance Corporation to
Madhya Predesh for development of
industries. On a percentage oasis it

came to just 0.28 per cent of Madhya
Pradesh.

It has been noticed and again been
brought to the notice of this House
before which this Estimates Com-
mittee report was submitted that the
Estimates Committee itself has drawn
the attention of the Government to
this fact: that while the percentage of
disbursement of loan in respect of
Maharashtra, Madras and West Ben-
gal was 23.67, 13.17 and 10.97 respec-
tively, together making a total of
47.81 per cent, it is only 0.28 per cent
in respect of Madhya Pradesh. It is
thus evident that the less developed
States have received comparatively
less assistance from the Government
than the industrially more advanced
States. It says 4hat as long ago as

- 1948 the Centrz; Government had is-

sued instructions to the Industrial
Finance Corporation that in its opera-
tion the Corporation should assist as
far as may be practicable the indus-
trial development of backward pro-
vinces and areas in order that such
regions may atta’n a more balanced
economic development. Unfortunate-
ly, notwithstanding the various sug-
gestions and the facts which have been
pointed out, the Industrial Finance
Corporation has miserably failed to
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fulfil the directions that have been
given.

Finance Bill

The Committee again say in para-
.graph 32 of its report as follows:

“The Committee are somewhat
concerned over the meagre dis-
bursements made by the Corpora-
tion so far to the lesg developed
States like Assam, Madhya Pra-
desh and Rajasthan....This would
indicate that the instructions is-
sued to the Corporation at its
very commencement that it should
assist the industrial development
of backward provinces and areas
in order that they may attain a
more balanced development has
been of little effect.”

May I, through you and through this
House ask that the Government should
apply its mind to all these suggestions
that are made by the Estimates Com-
‘mittee?

We know that our budget proposals,
the Finance Bill, are going to levy a
heavy burden of taxation upop the
people. We have accepted some of
them and, we have got to accept them,
since our country is facing an emer-
geney, and nobody can deny that the
emergency is before wus, and there-
fore the defence expenditure must in-
crease. But with all that, is it not
necessary that we should also apply
our mind to cut down such of the ex-
penses as we find to be not commen-
surate with the present status of our
country or the position of our coun-
try? We cannot afford to live like
Lords or rajahs and maharajahs.

We cannot go on spending in the same

manner. I heard Shri Morarji Desai
saying one day that even in ealing
things h: counts the calories. I think
if he counts the calories he must also
count the rupees, annas and pies that
he spends. He is so careful enough
as to go to the bath-room and close
the water-tap which allows m.ore
water to flow. I will ask him to plug
those holeg from which money flows.
That would be most essential for a
‘man of his stature.

-
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Shri Surendranath Dwivedy: He is
not a3 maharajah!

Shni U. M. Trivedi: He js not a
maharajah; I do not wish him to be a
maharajah. But he is Shri Morarji
Desai. At the same time, we find that
this expenditure is growing. We go to
the Secretariat. I do not know what
has happened; the number of gazeited
officers goes gn increasing without any
limit. Perhaps nobody seems to work
unless ang until he is made a gazetted
officer. If that is the idea, that idea
must stop. About 20 years back, the
people in the Secretariat were a hard-
working lot. Now they have become
an idle lot. They do not put in half
the work that was being put in bafcre.
‘The number of clerks has increased:
the number of officers has increased,
and the number of Class IV staff has
also increased. Very recently, there
has been a report that steps are being
taken to reduce or retrench all that
extra staff that has been so recruited.
I hope that. we had succeeded in
pruning even to that extent the ex-
penditure thai is incurred on such
things.

There is cne department which is
governed by this Finance Ministry to
which I will draw particular atten-
tion. For many years now, and per-
haps for many more vears to come,
we would be the greates’ nro-urors
of opium in the world. Wo carn a
good ceecl of  foreign exchange also
through it. But the condition in
which the employees of the Opium
Department find themselves is very
miserzkie. T have often brought 't to
the notice of the Ministers concerned
that their condition of service must be
ameliorated. At one time, it did ap-
pear to me that something has been
done by the new rules on quasi-per-
manent servires, but the rules have
been so applied and the rules have
been so worked that those people who
have put in 17, 20 or even 28 years of
service find themselves to be perma-
nent only for the last one, two or
three vezrs. Breaks of service have
been manipulated, Even today in the
department Their position has not been
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regularised, The leakage in this de-
partment is also very great. The ad-
ministration of this department also
calls for a good deal of probing on the
part of the Ministry. It is a notorious
fact that there are fixed smugglers
operating from Delhi, Punjab and
even from foreign countries, in
Madhya Pradesh territory., Maunds
and maunds of opium are sometimes
caught. Very recently there was a
big haul of about 8 maunds of opium.
Sometimes back there was a big haul
of 7 maunds 35 seers of opium. The
names of these parties are well-known.
There are well-known villages where
vou will find that there is not a single
poor man, although they are villages
situated in the interior of the tehsil.
They are known merely as peasants,
but each of them has got a haveli, a
big palace built for himself. The vil-
lage is a wvillage of palaces, because
that js the village which belongs to
the smugglers. Yet Government
zeems to be sleeping over it. How is
it that these persons are making so
much of money? What type of
wealth-tax or income-tax is levied
from them  (Interruptions) Govern-
ment has not taken opium, but they
must at least wake up to the situation,
It is for the officers concerned that
they should wake up.

Shri Kamalnayan Bajaj (Wardha):
Can vou give the naime of the village?

Shri Bade (Khargone): I can give
you.

Shri U. M. Trivedi: There is a vil-
lage known as Karaw Kadwasa; it is
in my district and I have been to that
village.

Dogs were trained for the purpose
of tracing the smugglers, but not one
dog has proved successful so far as
catching these smugglers is concerned,
These smugglers are very rich persons.
Very recently I have heard, and if has
been published in the papers day be-
fore yesterday, that some very senior
police officers were recently to be ar-
rested for allowing this type of gmug-
gling; because some very big gun of
the ruling party also was involved,
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these people were shielded. Apart
from it, I find that in this opium de-
partment, generally those who are
arrested are people with a good deal
of money.

In one case, I remember that one
smuggler manipulated to have his case
transferreq to six gifferent magistrates,
from one magistrate to another, and
ultimately he succeeded in getting all
the records of the Jawra municipality
changed to show that he was never the
owner of the house from which 7
maunds 35 seers of opium were re-
covered. He was acquitted.

Shri Surendranath Dwivedy (Ken-
drapara): It can only happen in
Madhva Pradesh.

Shri U. M. Trivedi: It happens
everywhere, Reag the PAC reports.
A building costing Rs. 50 lakhs was
not traceable. 'Why does it happen?
The whole question before us is that
in prosecuting these smugglers, Gov-
ernment spend s0 much money, but it
is not prepared to spend Rs. 200 or
Rs. 300 a month for having its own
prosecutor to conduct these cases.
The police prosecutor joins hands
with the investigating officer of the
police and both take money from the
smuggler. The net result is a lacuna
left in the prosecution and the accus-
ed gets acquitted. In this manner,
Government loses a very big revenue.

There iz another case which comes
to my m'nd. There were 1 maund 10
seers of opium at” one place and 1
maung 5 seers of opium at the same
place where two different persons
were arrested. The opium was turn-
ed into elua, At the end of the trial
lasting 12 months, opium became elua.
The police station pfficer who kept
this certainly swallowed a good deal
of money and Government lost all the
price of that. Therefore, T would urge
that great precaution must be taken
by the Government in the administra-
tion of these departments which are
directly under this Ministry.

We know that in our country, un-
employment is growing. It is a very
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wrong complacency on our part to be
satisfied with the figures given by the
various employment exchanges we
have established in the urban areas.
Unemployment in the rural areas is
tremendous. People are starving.
They have nothing to eat. Not only
the background class people, but the
50 called higher class people are also
living from hand to mouth, because
there is no employment. On the top
of it, it has been thought fit by our
Government to introduce this Gold
Contro} Order. This order wi]l cer-
tainly throw out if not 20 lakhs of
people, putting the smallest estimate
possible, at least 10 lakhs. Even if 10
lakhs of men are to be left unemploy-
ed, that will create a problem for our
country. These goldsmithg have been
deprived of their means of livelihood
by the Government Just under the
clack of this emergency, by having
recourse to the Defence of India Rules.
This is the greatest blow that we can
give to a big community in our coun-
try for no fault of its own.

We live in tradition. QOur traditions
and culture are there. Our people
are used to a particular type of life;
they are used to a particular standard
of spending money and using things
that they like. Just because we think
we are very educated persons and we
are advanced, we cannot say to them,
“What you do is taboo to us; you do
not have ear-rings or nose-rings or
necklaces” and so on, We cannot dic-
tate to them like this. The freedom
of thinking we have allowed in our
Constitution should be allowed in
spirit and letter. In our actions, we
act as if we are some sort of auto-
crats who want to keep down the
wishes of those who, we think, are
not right-thinking people. We have
no business to do that,

The profession of the goldsmith was
not a profession which we taught him
at school or college. It was a thing
which was handed over from genera-
ton to generation. They learnt a
particular method and they live by
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their metheod. They are not a burden
to us. They do not do any harm to us.
They are labourers. Although many
people impute dishonesty to them, I
say that their dishonesty is nothing
compared to the dishonesty of the big
engineers that we employ in the en-
gineering branch. TUnder these cir-
cumstances, would it be possible for
us to reconsider this position? In
view of the fact that it will throw so
many people out of employment, would
it not be possible for Government to
consider sympathetically that it would
be quite proper for us to allow them
to carry on their trade?

Let us calculate mathematicaily.
We have not put any limitation on
the use of gold. We have put limita-
tion merely pn the carat-guantity of
gold. We say they must have only
ornaments of 14 carats. Now, if 10
tolas of 14 carat gold is to be used it
will come to 140 carats and if it is 5
tolas of 22 carats it will come to 110
carats. I say, the country will not lose
anything by this arrangement of hav-
ing put a maximum upon the amount
of gold that a particular person may
have, but reducing it to a lower qua-
lity for making ornaments which
generally our goldsmiths are not able
to make is, to say the least, autocracy
of a type which should not be tolerat-
ed in this democracy,

Then I come to the general picture
of the taxation system. Most of us
who have been earning well even
from our early days must have been
paying tax. Without grumbling most
of us have been paying this tax.
Direct tax is there for each one of us
and we have been paying it. But, Sir,
if the method of levying this tax is
such that it makes a man dishonest, I
should say, there iz sufficient material
before us from which we can judge
that a man who has to pay a tax and
who wants to avoid payment of the
tax generally takes recourse only to
the legal flaws that are available to
him. Beyond the legal flaws evasion
of taxation is not much. But there
are peeple who want to evade tax by
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criminal methods. We have to investi-
gate why these criminal methods are
adopted by such people and see how
we are going to checkmate these
criminai methods,

We have got the tax evaders whom
we generally cal] by the other name
“blackmarketeers”. We have made no
laws to check these blackmarketeers,
and these blackmarketeers are there
as a result of mere corruption, pure
and simple. There have been instanc-
es where big millowners, owners of
big factories and others who, either
on the movement of sugarcane or in
the movement of coal, give wrong
figures. What they do is, take more
sugarcane and show a lesser amount,
get more yield of sugar and gell that
sugar in the market, save all the money
for themselves, save income-tax for
themselves, save sales-tax for them-
selves and pay a goodly sum of money
when the elections come in to satisfy
the bosses, the local Gaulieter of the
Congress Party or any other party.

An Hon, Member: Jan Sangh.

Shri U. M. Trivedi: Yes, I am also
responsible for it to some extent.
We promise them that everything wil]
be hidden, they may do as they like
but they have only to pay some con-
tribution when the elections come. I
would, therefore, suggest that you put
it down at one stroke that no company
must be allowed to spend or give any
money to any political party for elec-
tion purposes. Let there be charities
and let those charities be for public
purposes and for use by the public.
Let there be more dharmashalas built,
let there bo more colleges built, let
there be more wells dug, let
there be more hospitals built and let
there be other things for the benefit
of the public. But let them not comntri-
bute to the political parties. They
take full advantage of the situation by
making this contribution to the politi-
cal parties, It must cease,

The typical tone that has been set,
and we generallv agree to that, of
course, willy-nilly, is to sock the rich.
But how far vou ean go on socking
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the rich is the problem. The honest
rich will not require any socking, he
will pay his tax all right. Those
who are dishonest, you cannot sock
them; they escape, escape before your
own eyes. Most of us must have read
the very recent reports of what hap-
pened in Bikaner, how much money
has been made by particular persons
who engaged themselves in the smug-
gling trade, not only smuggling but in
the dirty trade of hiding dacoits com-
ing from Pakistan and making money.
It is these people who are a source
of menace to our country and who
are certainly a source of trouble for
us in the matter of collecting taxes.

I will draw the attention of the hon,
Minister to the administration of the
Income-tax Department. In this de-
partment you come across various
types of people and officers. Some are
extremely honest in their behaviour,
good courteous and polite and some
are mere fops and flops who behave
rudely with people, who treat each
one who goes before them as a very
di¢honest man and make him really
dishonest by their own dishonest
methods. In order to gain for them-
selves they make others dishonest.
Books have been written by several
persons on this Income-tax Depart-
ment. They are worth reading and
they are worth revealing, because
these books have been written by
those who have been in the depart-
ment itself and who have practised all
these malpractices. 1 would therefore
commend that the hon. Minister will
kindly go through such books with a
view to put an end to this type of
activity by such persons.

The hon. Minister has referred o
the taxation on tobacco. I do not
smoke. I am pot hit by it. T do not
think Morarjibhai smeckes. Sp he is
21so not hit by it,

Shri Tyagi (Dehra Dun): That is
the misfortune of the country, that ha
is not a smoker. (Interruptions).

Shri U. M. Trivedi: It is not a mis-
fortune. Tt is good. But the whaole
guestion that has to be considered is
the method in which the assessment
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of tobacco excise is being carried out
in this country. It is very bad. I
should say that immediate steps must
be taken to check these persons who
are known as excise inspectors or de-
puty superintendents of excise who
go about making money out of these
assessments that have been made on
standing crops. There must be a gim-
ple system of licensing and producing
in respect of tobacco as has been in-
troduced in the opium department, if
the Government wants to realise ex-
cise out of it. Instead of that, it is
now left to the deputy superintend-
ents of excise. They go about and
collect the duty. They do not care for
the crop, they do not care what hap-
pens to the crop, they do not care to
see what ultimately is produced, they
simply say that the production must
have been so much, the farmer failed
to bring it to the warehouse and there.
fore so much has been left out. The
net result is that at the end of five or
ten years—there is no limitation put
on them-—they say that so much ought
to have been the assessment. I re-
member a case where at the end of
ten years a farmer was told that his
assessment ought to be so much. Then
the poor, illiterate farmer living in a
village is told that he has to pay
Rs. 1300 or Rs, 2000 and his bullocks,
cows, house and everything are being
attached under the PDRA. This is the
sort of tyranny that hag been practis-
ed in the Tobacco Department, by the
officers and clerks in the Tobacco De-
partment, and this must be put a stop
to.

Shri Bade: The assesment on stand-
ing crops should not be done.

Shri U. M. Trivedi: With these
words, Sir, T conclude.

14 hrs.

Shri Bakar Ali Mirza (Warrangal):
Mr. Deputy-Speaker, I rise to support
the Finance Bill, especially the re-
liefs and concessions that the hon.
Finance Minister announced today.
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Even though I am not a believer in
the presentation of budget in instal-
ments, there are human considerations
involved, and they were very import-
ant concessions top for which the
country is thankful to the hon. Fin-
ance Minister.

The non. Finance Minister js now
working under dual pressure. One is
the ccmpulsion of events, the aggres-
sion by China and the threatening
grumbling by Pakistan which  has
necessitated a huge expenditure on de-
fence. The other pressure ig the com-
pulsion of the demand because of our
objectives—the plan, the socialist pate
tern of society that we are aiming at
and the higher standard of living.
Neither of these could be renounced or
given up. So, I am glad to see the
courage of the Fimance Minister, who
hag risen to the occasion. He has not
hesitated to propose the most severest
taxation proposals. At the same time,
we have tg-thank the people of India
also, mostly poor, who have not agita-
ted or even complained about the
ruthless nature of the taxes or their
severity, even though compulsory
savings and taxation on kerosene were
such that it was practically impossible
for them to put up with them: Still,
they were not against taxation,
severe though it wa:, and they were
willing to pay it. That is so because
today the whole country is moving
towards the single idea of keeping
this country mighty and free.

The main expenditure ig on defence,
about Rs. 800 crores. Still, itis a
paltry sum_ but that is the best that
we could do, though it is not sufficient
for our defence. Because, what really
has happened after partition is that
while the size of our conniry has beap
cut down, the frontier of India has
increased. Our coastline is the same
as it was before, except for a small
section in the west. Our land frontier
is practically the whole of Himalayas
from Kashmir to Assam. Then, we
have two vulnerable frontiers bet-
ween India and Pakistan that is new-
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ly added to our defence. So, naturally,
the budget of pre-independent India
could be smaller than the budget of a
divided India. That is our misfortune.
Since these borders are /wvulnerable,
we have to take special care about
them.

Our resourceg are not enough. So,
naturally, we have to turn to foreign
aid. My hon. friend, Shri Gopalan,
suggested that it should be on g com=-
mercial basis. At the same time, he
was talking about oppressive taxes
and the burden on the poor. In a poor
couniry like ours, what is that system
of taxation which can avoid taxing the
poor. You cannot have the cake and
eat it too.

He sugested the buying of arma-
ments from foreign countries. But
how are we going to get the money
for it? He suggested nationalisation
of banks and the scrapping up of pro-
hibition. Apart from the theoretical
consideration about nationalisation, we
are faced with an immediate problem.
If we pationalise banks, naturally, the
profits that go to the private persons
will come to the State. But, at the
same time, a large number of share-
holders are involved in this, and we
have to give them compensation.
From where can we get that much
money for payment of compensation?
—

So far as prohibition is concerned,
what is the merit of the case? Here I
am not talking of the idenlogy or the
moral considerations of scrapping up
prohibition. Whatever may be the
arguments for getting additional re-
venues by abolishing prohibition, that
additional revenue comes from the
poor. It is not only the rich that
drink gallons and gallons of liquor; a
majority of the poor people also go to
toddy shops and bear halls. So, even
if we abolish prohibition, that money
is going to come from the poor people.
Here I am not talking of the merits as
to whether there should be prohibi-
tion or not, but, at the present
moment, it is only a visionary. I think
it is not a suggestion which we could
consider.
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Apart from that, I have considered
some other arguments that are
brought forward about getting foreign
aid, specially armaments. Since it is
open to inspection, Shri Gopalan says
that it is’ against our national soverei-
gnty. There is also another- argu-
ment that further aig from the United
States and the United Kingdom are
based on thderstanding with Pakis-
tan. About inspection, there is noth-
ing special that the United States has
insisted on in the case of India alone,
That ig the law of the land. Whenever
they give arms aid without being paid
for it, they have to ensure that the
arms are not used against them. That
being the position, once we are clear
of our objectives, what is there to
hide? When the United States and
other countries are sure of that, this
inspection becomes a mere formality.
After all, we have no choice in  the
matter. We want armg and we have
not got the money tg pay for it. We
cannot dictate conditions and change
the law of another country just
because it does not suit our Govern-
ment. That is the position gbout ins-
pection.

Then I want to say a few words
about our understanding with Pakis-
tan. The fact is, as a counter-weight,
to balance the weight and power of
China. we require a defence unit to
the extent that it stretches from Pamir
to Singapore. In fact, it was such a
unit at one time, but the British Gov-
ernment, sensing the danger in the
accumulation of such a large man.
power within one country, started
slicing operations, First, theyv remaveg
Burma from this region. Then we
had Hindustan and Pakistan and we
have nearly missed having another
sub-division. Now what they are try-
ing to do is to have the return back.
And, by accident of history. China did
not receive the same fate. In fact, by
the addition of Tibet and Manchuria,
it has swelled at both ends, upsetting
furthermaore the balance in Asia. - Se.
it will be in the interest, I say., of the
world powerg tp restore this balance
and remove the instability in this re--
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gion. That is why Russia, USA and
UK have al] come forward to give aid
to India.

I will go further and say that I
personally believe that there are no
aids which are without strings. There
‘might be very fine strings, invisible
to your eyes; they are not without
strings. The only way to counteract
it is to get aid from both the sides.
That is why you find the missile fac-
tory that Russia is helping us to build,
about which there is a hue and cry in
‘the United States. Similarly, our
-Communist friends are angry because
we get aid from the United States and
the United Kingdoem. The only way,
“therefore, is to see that we get aid
from both the sides, and that is the
policy we are pursuing. which is the
right policy,

This balancing of powers and the
fact that the Chinese threat to India
is also a threat to Pakistan are well
known even to President Ayub. He
is an army general and he knows that
the shortest cut to the plaing of India
is through the Natu Pass, that once
they cross the Natu Pass they  will
have to cross through East Pakistan
and that our country, the whole Gan-
£getic Basin, is like a billiard table—
“the difference between the altitude of
Calzutta and Lahore is only 1,000 feet
above sea level. So, it is a military
fact that once China crosses the
Himalayas and getg a footing on the
plains of India it means that it is a
threat to Pakistan and it would fol-
low, as day follows night, that it will
attack Pakistan.

By having some alliance about the
border of Kashmir, Pakistan thinks
that it has closed that chapter. that
now India is left glone tp face China
and that in this position it can put
pressure on India to get concessions.
Chiha can never forget that Pakistan
is a signatory to the SEATO and
CENTO Pacts the main object of
which ig to contain China and the
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spread of communism jn this region.
It musy be the innocence of babes it
General Ayub'really thinkg that China
is no threat tb Pakistan. This is a
political game which he is playing just
now. That was the reason why he
offered joint defence long ago. But
today, I say, President Ayub is not in
a position to honour an  agreement
even if he makes it. It is not the same
position now. It is not the Ayub wheo
was there two years ago. Two years
ago he could carry the country with
him; today the whole of East Pakis-
tan is under revolt and the opposition
in West Pakistan is mounting. So, he
must play to the gallery and he is
playing to the gallery.

The whole ideology, the whole po-
licy of Pakistan is based on one single
factor and that is to work -against
India. Pakistan was created by anti-
Hindu feeling and leaning on the
United Kingdom. Today, they are
creating anti-Indian feeling and are
leaning on the Uniteq States. The
purpose and the end is the same. Their
stability dependg upon creating this
furore and mass hysteria because they
have no economic planning or objec-
tives and the people are dissatisfied.
So, this is the only way. Therefore,
this is the policy of Pakistan and this
is the policy which President Ayub,
whatever he may feel within himself
or whatever may be his views, is com-
pelled to follow.

Look at this picture now. We have
been having negotiations with Pakls-
tan for some time. People gay that
under pressure of the United States
and the United Kingdom, whatever it
may be, we have been negotiating.
Now. look at the way in which Pakis-
tan has acted. In the very first meet-
ing they came out with the idea that
agreement with China has  'bheen
made in principle about the border.
Then, at the last meeting they actual-
ly came out with the agreement itself.
It is not a mere accident. They make
a joint appeal saying that India and
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Pakistan ghould restrain from malking
propaganda or statements, but before
the ink was dry on that joint appeal,
Mr. Dehlavi, the Foreign Secretary,
and Mr. Ahmed, the Ambassador of
Pakistan in America, started an anti-
Indian campaign. Even Mr. Bhutto
himself, who is one of the negotiators,
said that gecularism in India is just a
garb to hide many crimes. Then Presi-
dent Ayub, the top man, who knows
what appea] has been made, says that
Pandit Nehru is a stumbling block in
the negotiations. On the one gide they
try to bring pressure on the United
States that they should not give aid
to India and, on the other side, they
try to sabotage the agreement and the
negotiations themselves.

1 say in this House that our public-
ity agencies should broadcast all this
to the world. They may do it, but they
will do it when it is too late. See for
example the book of Bertrand Russel
which has come. Its title is Unarmed
Victory. 1 tried to get hold of a copy
and I even approached the External
Affairs Ministry, but I could not get it.
But I have read several reviews of it
in several papers. A man like Ber-
trand Russel comes out and says that
China has a case and that India has
given an ultim:tum. What were our
publicity agencies and embassieg do-
ing all thig time? Our case is so clear.
Not only did we not try all the time
to negotiate in spite of the fact that
the Chinese were advancing but we
made an offer to them to withdraw 20
miles from the disputed area. They did
not agree to that. Now that call the
Bth September position an ultimatum.
Even the 8th September proposal
does pot mean that they go out of the
territory of India. The 8th Septem-
ber propoas] itself is a concession. It
shows the desire of India for peace
and negotiations.

Our publicity agencies all depend
entirely on the speecheg of the hon.
Prime Minister in the House and else-
where. They gimply distribute tomes
and tomes of White Papers which no-
body reads. Our ambassadors do nod
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have any press conference like Pro-
fessor Galbraith. If there is a  little
misunderstanding, he calls a press
conference and clears the whole thing
What are these people doing? I never
hear of any of our ambassadors hav-
ing a press conference or of making
our position clear. So, pur publicity
should be thoroughly overhauled.

One fina] word and that is this.
Whatever be the settlement about
Kashmir there should not be any
settlement which affects the seculgr-
ism of India. We are building a
united people, we are trying to inte-
grate and we have got a number of
forces within that we have to battle
with. We cannot upset this just to
please Pakistan or out of fear om
blackmail. We will never agree #o
this.

Then, there is talk about the Scotch
pattern and dividing the Kashmis
Valley. We canont accept this. After
all, it is not Aksaichin alone that is
the sacred soi]l of India. The soil of
Kashmir also is sacred and we should
not and we will not, under any threat
or blackmail, yield to anything which
goes against our basic interests. What,
after all, will happen, if worst comes
to worst, is that China and Pakistan,
combined to gether. will fight and
they might advance a little. But ulti-
mately they can only fight to a stand-
still. There is no other solution.
Those days have pone when military
decisions decided the fateg of nations.
Now things are different. Ideclogy,
ideas, the will of the people and the
consciousness of the people are the
biggest weapons that we have and for
that we must strive,

Shri Eamalnavan Bajaj: Mr. De-
puty-Speaker, Sir, in the context of
the Chinese aggression—and in spite
of the unilateral cease-fire the threat
of aggression has not ceased; the
emergency continues—it was in  the
fitness of things that the Budget has
been prepared with defence orienta-
tion. It has ben broadbased and covers
almost all sections of the people in the
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esountry. I appreciate the good inten-
sions and the courage and the convic-
#ion behind it.

People would not mind in the con-
text of the emergency and the danger
to the country to pay such heavy
saxes. I also know that the hon. Fin-
ance Minister has taken steps to avoid
wastage in the administration and to
curtail expenditure wherever superfi-
cial expenseg are theve. But these
facts are not so well known to the
people. If the people come to know
about these things properly, their
grievances against heavy taxation will
not be to the same extent. We have
accepted mixed economy for the deve-
lopment of the country. Many times,
in this House, people have not given
ful! support to the accepted policy of
mixed economy. Half-hearted sup-
port for the development and growth
of the private sector is going to do
harm in the long run. Such mental
reservation is jeopardising our deve-
lopment. At least, it is not allowing a
suitable climate to be created for the
growth and development of the
country. If the private sector has no
wplace in the economy and development
of our country, by a Resolution of the
House, ag a policy, we can determine
it and wipe it out. As lJong as ‘we
have accepted that ag a policy, to
create a bad climate or unhealthy
climate for its development is not in
the interests of the country in the
Yong run. ’

The Finance Minister has announc-
ed certain marginal concessiong on the
Budget proposals that he had pre-
sented before the House. Although
the concessions that he has given are
marginal in many places, they have
removed certain hardships and eased
eertain difficulties which may have
been there in the working of admin-
sstration and collection of these reve-
mues, etc. I am not going into much
detail of these Budget proposals. The
confidence of the market has been
ereated not so much because the con-
e#essions have been appreciated o the
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extent it was desired, but pu ely
because the Finance Minister has cate-
gorically announced that if he finds
that the S.P.T. or compulsory savings
are ultimately going to retard the pace
of progress in the country, he would
be the first man to come and ask the
House to repeal these measures, This
has given tremendous confidence in
the market and I am sure, whatever
harm has ben done in creating a suit-
able climate for develoment, will be
removed at least to a very large ex-
tent.

Much has already been said regard-
ing the super-profits tax. I have con-
veyed my own feelings to the Finance
Minister before. In the light of the
recent announcement that the Finance
Minister has made, 1 would only point
out one or two things which are more
important in  detail Apart from
banking institutions, there are trading
companies also. They are not given
concessions as the banking institutions
have been given. Industrial units are
as much important for the develop-
ment of the country industrially. But,
unless trading companies also grow
to handle the trade for the industrial
pro luce, they will find it difficult and
become weak institutions. Ultimately,
we may find that even industrial
growth will be jeopardised because
trading institutions have not equally
developed as they ocught to decvelop.
As a matter of fact, because of the
development rebate, depreciation and
other funds, it is comparatively easy
for industrial institutions to develop.
But, the trading institutions find it
very difficult to make any saving to
develop. Further, if institutions which
have got large organisations all over
the country on the selling side are not
allowed to develop and - save for
development, I feel, ultimately, our
growth will be arrested to some
extent,

Our Budget proposals should be
considered with three main issues
before us: first, whether they will be
able to orrest the price line, or at
least not #wncrease the price line
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beyond a reasonable margin; second,
whether they will arrest inflation of
currency and third, whether they will
allow progress and development with
the pace tlrat we desire in the
eountry. To my mind, the present
S. P. T. burden is not able to create
circumstances in which production is
going to meet the demand which is
likely to increase in a reasonable
way. If that is not possible, probably,
it would be very difficult to maintain
the price line as we would desire,
especially when the emergency is
there, The Super-profits tax is really
not a tax on super profits, but it is
really an additional tax on the
normal profits, I have no quarrel with
the name as such. But, to understand
it, we should know that normal profit
has been additionally taxed. If the
additional tax is required, of course,
by all means, we have a right to take
it and we should take it. If it is
going to arrest growth and develop-
ment, we have to be careful. Because,
at present, our taxation measures are
round about Rs. 1500 crores to ” w0
crores. I would personally I  that
depending on the country's grouth,
the annual revenue should go upto
Rs, 5000 or 10,000 crores. It should
be really our policy and aim that in
the least number of years, our total
annual income as revenue should go
to the side of Rs. 5000 or 10,000
veores. If we consider in this way,
probably, we have to find out where
are the real sources of revenue that
we can get. Unless our industrial
development goes at a very much
faster rate, our development and
collection of revenue is not likely to
increase at the same pace. I do not
want to take more of the time of the
House on this because already a lot
of things have been explained to the
Finance Minister and he has already
taken a decision in this matter. So
¥ is no use my repeating the same
argumentg over and over again.

Dividend on equity has been more
or less fixed at 6 per cent, as it was
eriginally when the Budget was
presented. Eevn the L 1. C. today, if
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you go and ask them for perference
shares of good companies, reliable
companies, they ask for 9 per cent
or even 9} per cent before they sub-
scribe to such preference shares.
Equity sharg are more risky. They
have to take a greater risk. Even
with the greater risk, we fix that
their dividend should be only 6 per
cent. On cash credits banks are
charging more than 6 per cent, 6}
per cent, 7, T4 per cent, right up 1o 9
per cent. Under these circumstances,
when the interest rate is so high in
the country, to {ix un the rate on
equity shares is not allowing :=Zus-
trial growth and the development of
the country and the confidence of the
i'?esting public will not be there.
A suitable climate will not be inter-
nally and internation..'- created. Of
course, the assurance of the Finance
Ministry is there. That is why much
of the harm whichh has been done,
probably, will be romeved.

One thing has come to my nolice
regarding Defence honds. Collections
for Defence bonds in the districts are
done with a certain amount of pres-
sure and coercion. 1 would go even
to the extent that the method em-
ployed is practically farce, in the
subsecription to Defence bends for the
simple reason that these Defence
bonds have been allotted probably to
the District Magistrate or the
Collector and so on. They coerce
the trading and the industrial com-
munity to subscribe to the defence
bonds. As you know, the indusirial
community people do not have cash.
They have to borrow money for theie
own business and for development.
The money spent on the defence
bonds is not only for the defence
purposes but also for the development
of the country: it is the same money
which wil] come from the def=nce
bonds which will be spent also om
defence and development of the
country, since the same money will
be advanced to the traders and the
business people and the industrialiske
and s0 on.
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Now, the industrial community

people are forced to take these defence

‘®onds, and it is also suggested to tham

shat they can sell them at a cheaper

rate to the banks etc, and they would
sustain a loss of only Rs. 5000 or

&s. 10000 if they buy so much of

bonds and so on and so forth. This

% how the defence bonds are being

sold, and a sort of impression or

atmosphere is created before the
public that the business community is

buying the defence bonds in such *

large nmeasure, whereas in fact
they really only subsidise to some
ex.ent the purchase of these defence
®unds by the banks, which does t
l--d to the right type of climate. In
tnis respect, I would request the
Finance Minister to see that this kind
of false pressure and the false atmos-
phere which is being created should
be removed.

{ EIven on me and my firms such
pressures were brought to bear, but
I have totally refused to yield to such
pressures, and 1 have said that what-
ever we wanted to give we would
give, and in fact, we have already
given to the National Defence Fund,
but we as industrialists cannot
subscribe to the defence bonds and
80 on. I do not think that the autho-
rities have taken very kindly to these
sentiments.  But do not want
this false picturc to be placed before
my contrymen that we are subs-
cribing to the defence bonds in a very
greal measure and at the same time
we are not in a position to detain
them with us,

It was not my derive today to
mention about the donations that the
tndustrialists have made and the
difficulties that they have had to face
in this regard. But the Leader of
the Communist Party had referred to
#t wmwday, and previously one of the
elderly Members of the House, who is
very much respected, had also atked
me “What are the difficulties of the
tndustrialists? Why are they not able
%0 give large donations to the Defence
Fund?' He wanted me to explain this
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to the House. I would gladly admit
and with pride that the poor people
have contributed considerably, and
probably in some cases they have
given the entire saving of their life-
time. Such sacrifices are really
worth-while, and they create a suit-
able climate in the country which we
very badly need. But while such
people have the responsibility only of
their families or themselves, the
industrialists, who employ 2000 or
5000 or 10,000 people have to consider
this factor also namely that at the
end of the month they have to pay
salaries to those employees; not only
that, but after having paid the sala-
ries, they have to continue their busi-
ness, for which funds are required.
Besides, they have also to plan out
the money needed for development
from out of the savings, the money
needed to meet the tax liabilities and
so on. Supposing a person employs
two thousand people and he has 1o
pay roughly Rs. 200 per head per
mensem, then nearly Rs, 4 lakhs will
have to be paid by him at the end of
the month, Apart from the Rs. 4
lakhs that he pays, supposing he
wants to pay Rs. 5 lakhs to the
Defence Fund, then nearly Rs. 20
lakhs goes out of the business from
him. Because to the extent of 75
per cent he can borrow on that sum
of Rs. 5 lakhs from the banks. To
reduce that business in such a short
time is pot a very easy job, because
he has to fulfil his commitments that
are there. However, I am not trying
to justify that the business commu-
nity has done all that they really
should have done. I am not holding
any brief for them. I am only trying
to mention their difficulties. Their
point of view has very well been put
forth by the Federation of Indian
Chambers of Commerce and I have
nothing more to say about it.

Some hon. Members of the House
have referred to the well-known
phrase of ‘man-eaters’. They are to
my mind unnecessarily frightened. It
might be a reflection of our cwn
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shadow. [ agree that the man-eaters
are there, but they are not without,
but they are within ourselves. The
greatest man-eater of all times is the
capital ‘I’, the personal ego, the con-
ceit and arrogance of the man. The
mightiest of the men in history right
from Ravana, Hiranyakaship, Kansa,
Hitler, Mussolini ete. have fallen
victims to these baser traits of human
nature.  However intelligent and
brave a person my be, because of
these traits in human nature, the
greatest and the most powerful men
in history have bpeen reduced because
of the narrow-minded and selfish and
personal outlook in the man. It is
because of this that man has fallen
from the grace, pcwer and position
many a time, If such mighty men
were reduced to shame and dust, it
is understandable that smaller men
like us are also sometimes frightened.
But if we realise that this fear is not
from anywhere outside, then the fear
will automatically disappear. There
is no neeq of giving any warning to
others. We have to realise and
amend ouwr own feelings, and just as
dariiness disappears before light,
similarly, this fear will also disappear,
and we shall soon be enlightened if
we only knew how to realise and
und:.rstand ourselves.. By saying
such phrases sometimes we are not
trving to create an' atmosphere of
amicability or friendlines, Whatever
be the difference of opinion that we
may have, there is always a ground
for diference of opinion, but we
should not try to generate hatred,
animosity and distrust because that is
not going to help us in developing
our country or in taking our country
to great heights in the world of which
we can be very justly proud.

Shri  Arunachalam (Ramanatha-
puran): 1 would like to speak a few
words on the Finance Bill introduced
by the Finance Minister for the year
1963-64.,

Our great task at the present junc-
ture is to mobilise all our available
resources and energy and direct them
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towards strengthening the defence of
the country. While it is our inbora
desire to be friendly and courteous
to all, we cannot afford to sacrifice
our basic principles, ideals and rights,
I feel that the present emergency
opportunity should be fully wutilised
to integrate our people into a >l ong
and united nation, avoiding alt
regional and linguistic rivalries ana
other fissiparous tendencies that maw
tend to undermine the unity of the
nation. No loyal citizen, I am sure
would hesitate to sacrifice his or her
mite to defend the honour and inie~
grity of our Motherland and strens-
then the hands of our beloved Prime
Minister,

While coming to the proposals of the
Finance Bill, I may say that I support
the Bill. But I would appeal to the’
Finance Minister to consider the pre-
sent rise in prices of all essential
commodities and make necessary
adjustments in some of the levies to
enable the lower classes of people to
meet their requirements. A few
reliefs have been announced by the
Finance Minister recentlv, but they
are quite inadeguate, and they fall far
below the expectation of the common
man. In one or two respects I feel
that the new levies would affect
larger sections of the population,
especially the middle and lower in-
come groups, The new levy of a sur-
charge on income will take a heavy
toll from the salaries paid to the
employees of the Government as well
as private establishments, and the
salaried classes as a whole who even
now find it rather difficult to make
both their ends meet would be very
hard-hit. I feel there is still zome
scope, to provide further relief either
by lowering the percentage of levy or
still raising the exemption limit, There
is generally only one bread-earner in
most of these middle and lower
income groups, and that bread-earner
is to get from this month onwards less
wages due to the levies introduced,
and at the same time, he is expected
to pay more for the bread, owing to
the rising cost of living index. Tt
would have been a welcome feature
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[Shri Arunac-halam]

if these taxation measures to enable
the Government to mop up 3ll avail-
able resources to build up a sound
defence structure for the country, and
"0 implement the Plan Project, were
simultaneously followed up with suit-

able measures to arrest the gpiralling .

rise of prices of essential commodities,

The Super Profits Tax to be levied
from this current year may not affect
large companies with adequate capital
and reserves, but it would affect
adversely the growth and develop-
ment of new ones with smaller capital
and meagre reserveg and those entire-
ly depending on borrowed capital.
Even old companies without adeqguate
weserves would not be exempt from
this gloomy future. The relief extend-
ed by the Finance Minister to new
companies even now seems to be in-
adequate ag they wou'd not be able
to build up any reserv. even after a
aumber of years,

May I, with your permission, Sir,
draw the at. <ition of the Government
% the sad plight of the Indians who
have spent the best part of their life
#n the neighbouring countries like
Burma, Ceylon, Malaya, and Indo-
China ete. and who have been obliged
%0 leave those countries by the restric.
tive legislative measures introduced
by the respective Governments and
hmave had to start their life afresh in
sheir old age. Most of the people
affected by the legislative measures of
mationalisation of land, banks, etc.
belong to the Southern districts of
Madras State, and for no fault of
#heirs, they have been asked to leave
#he land where they have spent a
major part of their life and where
their families have settled for decades
sogether. A large number of families
affected by these conditions have been
seturning to Madras State, every
month and every week and most of
shem have today %o depend on the
merey and charlty of their friends and
welatives, Tf gome Governmental aid
co'1'd be provided to them, they would
e zble to lead an honourable life and
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maintain themselves. 1 would urge
upon the Central Government to ex-
tend its helping hand to these repat-
riates to start some small scale indus-
ty to resettle themselves in their own
country.

I come from an garea, the East
Ramanathapuram District, which
needs urgent and rapid development.
The soil is largely not too fertile and
the irrigation facilities are quite inade-
quate, It was only these circumstances
that forced a major portion of the
population of this and neighbouring
areas to migrate to Ceylon, Malaya,
Burma and other countries to earn
their livelihood. Even after fifteen
years of independence, the conditions
in these areas are not far too encour-
aging. Those who migrated some
decades ago have been forced to
repatriate ihemselves, with the result
that poverty and desolation have
come to stay permanently in these
areas. To remedy this rapidly dete-
riorating condition, I would urge the
Government to start a few small-
scale industrial units, factories and
mills in these areas to enable the
population here to march forward
along with their brethren elsewhere.
The development of fisheries, the lay.
ing of Sethu Rastha, the exeeution of
Sethu Samudram Projeet and such

_other measures, which are long pend-

ing, if undertaken and completed in
time, would certainly develop these
areas which are too backward today
and would provide great relief %o the
people of the locality.

With these few words, I support the
Finance Bill.

Shri Krishnapal Singh (Jalesar):
I sympathise with the hon. Finance
Minister not because I agree with the
proposals embodied in the Finance
Bill but because I find that the
finances of the Government are more
or less in the same condition as my
own. We both have to thank the
socialistic pattern for it, although in
a different way. The only difference
is that whenever Government feel,
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that they need money, they can come
forward with some measures of taxa-
tion or other whereas I have to devise
my Oown means,

Shri Bade: Beg, borrow or steel

Shri Krishnapal Simngh: After these
few remarks, 1 come straight to the
taxation proposals. My first criticism
is that our present structure of taxa-
tion is getting so complicated that it is
very difficult for any individual to

understand what is happening to him..

There are direct taxes, indirect taxes,
local taxes, panchayat taxes, land
revienue, cesseg and God knows what.
My humble suggestion is that the first
thing Government should do is to
simplify this method of taxation.

S0 far as the taxation proposals are
concerncd, we all know that the
annual per capita income in our
country is Rs. 203 and some annas. Out
of this, one has to meet all these taxes.
Compared to this, in America I h2ar the
annual per capita income 1s about
Rs. 12,000, What I have been told is
that the burden of taxation on the
individual is not so heavy even in
America and other industrially more
advanced countries as it is here. After
the suggested taxes have been levied,
the tax on individual income would
be, 1 am told, about Rs. 82 per cent
on earned income and Rs. 87 per cent
on unearned income,

As 1 said before, we have g very
complicated system of taxation. T will
say a few words about our income-
tax—make only a passing reference to
it. We all know that there are cases
of evasion. But very seldom does one
find anybody trying to emphasise that
there are some people who are asess-
ed to this tax but who should not
have been assessed at all. What is the
remedy? People say they can appeal.
But then we all know how costly liti-
gation is. It is not easy for everybody
who is arbitrarily taxed to seek relief
in & court of law, specially in the
apprllate tribunals which try these
cases. So I suggest that some cheap
and simple method should be devised
by which those who are taxed with-

CHAITRA 28, 1885 (SAKA)

Finance Bill 10486
out any justification can find ready
relief.

Coming to indirect taxation, we
have quite a number of them, and they
normally hit the poor man especially.
Tobacco, which is the poor man’s
luxury, is taxed fairly heavily. Once
1 made the mistake of growing tobacco.
When the crop was ready I informed
the Excise Department about it. They
came and estimated the crop, and I
discovered that the amount of tax
which was assessed was more than the
price of tobacco. I hear that quite a
lot of people are in the same position.
What happens is that somehow of
other they try to evade it, and if we
increase the tax on tobacco, it only
means that we shall encourage this
evasion.

The other commodity which is taxed
is diesel oil. Diesel oil these days is
consumed in considerable quantities
by agriculturists both for pumping
water and for working tractors, and
they will be especially hard hit, as
also the small investor who owns
road transport vehicles. Therefore, §
cannot see any justification of increas-
ing duty on high speed diesel.

Then I come to the new taxes, At
the outset I must make it plain that
I do not own a single share, nor do I
hope to own any share for some time
at least, but I do not look at it from
the point of view of the industrialist.
I want to look at it from the national
point of view. Are you justified im
imposing this super profits tax? First
of all, it will penalise efficient manage-
ment, Secondly, it will scare away
foreign investors. Thirdly, it will pre.
vent capital formation in the country.
As everybody knows we cannot deve-
lop our industries, even our defence
industries, without the aid of foreigm
capital. Mr. Birla, while addressing
the Chamber of Commerce the other
day pointed out that whatever you de,
even if you invest the entire nationab
income of Rs. 4,000 crores, you will
not be able to build up sufficiens
defence industries in the country.
Therefore, for the development of
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defence as well ag other industries,
You have, for a considerable time, to
depend upon the foreign investor, and
if you scare him away by increasing
your taxes, by devising new methods
of taxation, it will be very difficult
for you to develop your industries.

The other and greater calamity
which the present Finance Minister has
brought to the country is the compul-
sory saving scheme. Even in its
amended form I contend it will mean
the last straw on the camel’s back. It
will affect the rural population which
is already living from hand to mouth.
1 should have expected the Finance
Minister to give some relief to them
in the form of reduction in land reve-
nue. But, what do we find? We find
that first of all all the economic hold-
ings have been cut down. At present
most of the holdings are uneconomic.
People find it very difficult to meet
their daily expenses. On those hold-
ings they have to pay a fairly high
rate of land revenue, which has been
enhanced recently by State Govern-
ments. I ask the hon. Finance Minis-
ter who claims that he also comes
from a village, whether he thinks that
anv man in the village or any reason-
able percentage of the population of
his village can easily afford to put any
meney in the saving scheme.

Sezeondly, whnat will be the result?
Who is going to maintain the accounts
of these small amounts, and what will
happen when people want to with-
draw them? This happened just after
the lasi war when people were com-
pelled to open post office savings
bank accounts, and I remember that
there were long queues of people from
the villages waiting for hours and
hours near the post offices, and they
had to go back because there was not
sufficient cash. Those villagers will
not be in a position to check the
accounts. They will have to accept
whatever your officials give them, and
probably the cost involved in taking
this small amount back will be much
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higher than the amount which they
will get,

The hon. Members would be anxious
to know the remedy for all this, how
are we going to meet our defence
expenditure. The remedy is so very
obvious. 1 mentioned it when I was
speaking on Grants for the Defence
Ministry. The only remedy is to cut
down our civil expenditure. Our civil
expenditure has been mounting in
recent years. Again, Shri Birla point-
ed out in the very speech to which I
referred, that during the peak of the
last war America was spending as
much as 93.5 per cent of her revenues
on defence and only 6.5 per cent on
civil expenditure. We are faced with
an emergency, and what are we doing?
We are not prepared to cut
down our civil expenditure. On
the contrary, as we all know,
civil expenditure has increased
by something like Rs. 73 crores. So,
if we are sincere and serious, we
should be prepared to cut down our
civil expenditure drastically.

1 shou!d mention a few ways in
which we can do that. As everybody
knows, the number of Ministries in
our Government and in the State Gov-
ernments has been multiplving lately.
1 do not mean to say that they have
not got enough work. T dare sav you
can have a Ministry for flies and mos-
quitoes and kecp them busy. They
can collect statistics about flies and
mosquitoes, and it is very important
also from the health point of view.
But it is worthwhile doing it?

1 will give one instance. For plan-
ning we have the Planning Commis-
sion, we have the Planning Ministry
and then we have the Ministry of
Community Development, doing more
or less the same thing. In addition,
we now have the Ministry of Econo-
mic and Defence Co-ordination. For
industries, we have the Ministry of
Commerce and Industry, then the
Ministry of Steel and Heavy Indus-
tries, and then the Ministry of Mines
and Fuel, all trying to do the same
thing. This is what has been happen-
ing to our civil expenditure, it has
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been multiplying. I wish the Minister
of Health were here so that I could
suggest to her that ghe should put the
medical sciences to work to find out
some means of putting a stop to our
Ministries multiplying.

15 hra

1 suggest that we should amalgamate
some of the Ministries, While speak-
ing on the Defence Budget, I said that
we should have a high powered com-
mission tp examine all our civil ex-
penditure and to suggest economy. I
do not know what the Government
did, Personally I am certain that if a
really independent commission were
appointed they would recommend
sufficient economy. Take, for instance,
prohibition. Take our embassies.
Through the countesy of our Library,
I have collected some figures; I find
that we have 79 embassies. A point
which is very necessary to mention
in this connection is that we are a
member of the Commonwealth, Yet
for some reason or the other, we have
been following an independent policy.
Well and good. I am not going to
criticise that policy, Even then, can-
not we co-operate with some of the
other Dominions or with Great Bri-
tain and try to reduce this number.
It is all right if we were a very rich
country and if we had sufficient
wealth to distribute. Then, these
embassies are very costly, A few
vears ago we were told that the furni-
ture of one of our embassies cost over
Rs. 26 lakhs, There are costly motor
cars. I suppose it is necessary to
have wvery costly motor cars, some-
times Ralls Royce, for the ambassa-
dors and high commissioners. These
are expensive burdens on a poor coun-
iry which it cannot afford. I men-
tioned Jlast year that there were
5,00,000 villages in our country. In all
of them, you cannot find even five
decent motor cars. If at all there may
be some broken motor cars. I shall
be grateful to the hon. Finance Min-
ister if he could find five motor cars
in all our wvillages, five cars of the
type that we see in Delhi going here
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and there. Some of them in the wvil-
lage have got bicycles; they cannot
afford to keep even their bicycles
going. But you want this extrava-
gance of embassies, There is go much
of room for cutting down expendi-
ture. That would provide for the jn-
creased expenditure on defence. We
can give them more money without
imposing further taxation.

Now, what is the position about the
Ministers? We have 18 Cabinet Min-

isters, 10 Ministers of State—
probably twelve, 22 Deputy
Ministers and six Parliamentary

Secretaries. Let us now examine the
position in other ccuntries. United
Kingdom has only 21 Ministers; Unit-
ed States, only 10. (An Hon. Member:
What is the population?) What about
the amount of money they spend? The
USSR, whom we are trying to imitate,
has got only & Cabinet Ministers, 16
deputies, We are indluging in this
extravagance. Unless we economies
and unless we are serious, there is
no justification for these taxes. You
are trying to draw blood out of the
people in the name of taxation. They
cannot afford to pay. But you comoel
ihem fo pay. The other day when the
Health Ministry's demands were being
discussed, we learnt about the paucity
of doctors. Most of the people in the
villages do not get enough calories;
they are deprived of vitamins. The
poor villager when he falls sick can-
not find a doctor; even if there is a
doctor, he cannot afford to pay him;
it is not within his reach and you
cannot provide these things free. Yet
you want to tax those village people
who are lying helpless. Of course they
are dumb; they cannot come and say
anything here’ They depend upor, us.
If we agree to whatever proposals
that are put before this House, they
will suffer. May I say, Sir, that if
this House pardons the Governmnet
for bringing forward such things, I
am sure God Almighty will not. There-
fore, my humble reguest to them is
this. Being conscious that these
measures would probably help us in
the long run; Members of the Opposi-
tion will get more votes, I say this.
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Shri Tyagi: No, no.

Shri Krishnapal Singh: We will
&ce. Lastly, Sir, I say that we should
not try to get the proverbial pound
of flesh from the people who have not
.got any.

Wt gesEm sneE (TiEE)
JuTem WErEg, I A 4T ofgeafa
der gl € & 39 & fag w1 dar
Tifg AT zafau ag 99T g69 &
qAHA @7 AT & | "9 2w R ogE
FAT ATATE IgaT AT @ 2 | 7 Qe e-
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T AqGFATT AFIAY, qEAA, qH-
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AT qg FIT dTH TAAFT FT EEAT
arfed | w9 3G fF aEe @7 d
w17 #tF wra # grarer § ) 59 e
ATEHT &1 wghT & arar £, &F A 9w
age &1 wghr &t mar £ & =
f& =a v feafar ave dfar faer w1
fag @ @ ot §1 a@ T909

T ¥ I WA fWqaT A
AT &, T ZF AT B AT T
3T qeamrAT g€ £ 1 3 AT A

BT AT §, I9H W WM T9 R
IF F A 01 IR 8 ' u5fuw 5%
AT | TAFT FAT U@ g OF FW &
FY Yoo TYUT FATET FL UF &% &
faT ga=y @ & 397 92T | 2 M-
HZq W 9w wdr 2, T AAT F F |
& TF arel & o $E9A &, 59 °H-
A faer @ ot #1 @7 fagr & A =
afme @ fF 1 S TR
faFra d=1 g 8, =W F1 9@ 3T T
EATX AT Ffaem F F7 £ fF go
TXHe NS AR oF ¥, A O E,
T E, A 0F A" TF F FT AAT
T T w3 § 1 & fawowAt o &
sAT FO g fF ag e et w1 @
T FT FIE T a1 ITH HE FL )

gw Frfatees d24 7w ARt
KT EqOAT FTAT qET & | 7F qfeE F
Al @A, A g, 98 w9 g
=nfgd | ga =g 1 2fee 7 @ W ar
qreq gom fF &7 #1992 I3 FIE-
"1 F7 AAAATIGT FCAT I8 MAEF
g1 99 3 fF a9 wr@ §F A forT
AT WIF FAN FT 3T AT FoleT
&, g fraem & < oF w30 & I fom
&7 §T 79 il g 7 fHaEr same
ez Ferrrar # 1 o a1 g o fdftew
o A" & AN F, I FEAAT R
arere J¥,8533 & Wk {99 #71 ¥ 60



10495 Finance Bill

[= qemimE see)
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[ ro wo wrzA]
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Hrew g g 3 faww §

Shri Sorendranath Dwivedy: Mr.
‘Deputy-Speaker, Sir, when the
Finance Minister made his Budget
Speech and announced his taxation
proposals, although it was almost
known that on account of our defence
needs additional taxation was inevit-
able, it created a great sensation in
the country; more so because although
for the first time he tried to hit all
sections of the society from the mea-
sures that he announced it was clear
that they would hit mostly the poorer
section and the lower middle class
section of our society.

1 have got many letters from many
quarters. Sometimes they are anony-
mous, but anonymous letters some-
times give you very valuable infor-
mation. This is a letter written by
some anonymous person. This gives
the general reaction of fixed income
group to the taxation proposals. He
savs:

“I also want to tell you that if
‘this Budget is passed several
salaried people including govern-
ment servants will kill members
of their families and also kill
themselves beczuse it is obvious
that they will not be able to carry
on with these taxes on their heads.
Please bring this matter to the
notice of the Finance Minister and
tell him that the sin of all these
suicides will lie on him and the
family to which he belongs. He
will have to pay dearly for it in
the court of God.”

“These sentiments were expressed by
a person who thdught that after pro-
posals are accepted it will not be pos-
gible for him to carry on with his
family and other things. When the
Finance Minister replied to the Bud-
get Debate, from his attitude it was
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slmost taken for granted that except-
ing perhaps some adjustments in the
super profits tax he was not going to
give any relief whatsoever.
In this context, the recent announce-
ment by the Finance Minister is, I
would sy, very progressive in nature.
We all expected that when he had
considered all these aspects, being a
realist and practical man as he is, not
wedded to any dogmas, if he had
taken into account the real impact of
these proposals on society, he would
have gone much further than what he
has announced so far. Many essential
matters, things which are very essen-
tial to individuals in this country,
though wvery small things like kero-
sene and post-card, should have re-
ceived immediate attention. They
have received his attention, all right,
but he has gone only half way He
has announced a reduction of 50 per
cent, in the additional duty in the case
of inferior kerosene and 20 per cent.
in the case of superior kerosene, I take
it. in response to popular demand, I
would go further and suggest to him
that he can go a little ahead and re-
move this burden altogether from the
people. The same concession can be
extended to post-card also. This in-
crease of one naya paisa in the cass
of post-card affects mostly the common
man. The Finance Minister comes
forward and says that there is a loss
on account of post-cards and' foreign
exchange difficulty because of import
ol kerosens, Why not he do away
with taxation on these two items and
levy a duty on import of foreign
liquor into this country? I am sure
he can get the money he wants from
that new levy.

I also appreciate and welcome his
announcement regarding compulsory
savings, It is a pood thing that he
has announced that so far as the small
peasants are concerned, those who pay
only Rs. 5 per annum as land revenuse,
they would be exempted from the
provisions of compulsory savings. We
must help the small peasants. If e
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wellknown that the rural sector today
is the most neglected sector. It can-
not be said that a peasant who pays
Rs, 50 per annum as land revenue is
in a position to save anything. He
just lives from hand to mouth. There-
fere, 1 would suggest to him to exend
his concession, which he has given to
those peasants who pay Rs. 5 as land
revenue per annum, to those who are
paying up to Rs. 50 as land revenue.

I also welcome his announcement,
so far ag salaried people are concern-
ed, those who have a menthly income
of Rs. 150 or less. The exemption
given to them is a good thing. Other-
wise, this levy would have largely
fallen on the lower middle class, which
is an articulate section of our society.
By giving exemption to these pecple,
we are encouraging them to have
voluntary savings instead of compul-
sory savings, It is always better to
have wvoluntary savings than compul-
sory savings. Because of this conces=
sion, more people will save volun-
tarily, voluntary savings will grow,
the investment capacity of such peo-
ple will grow and they will become
investment-minded.

1 also agree with the Finance Min-
ister when he says that he is not pre-
pared to give any further concession
to the income-tax payer because, as
he says, what is really intended in the
case of income-tax payers is a general
increase in personal taxation, and the
option to pay a part of this increase in
the shape of a deposit which will be
returned is itself meant t6 be a mea-
sure of relief from which no further
relief is possible.

As regards the Super-profits tax,
the amount of literature that has been
distributed, which most of us have re-
ceived, I believe, shows as if the entira
taxation proposal was going to finish
the private sector in this country,
there will be no incentive, there will
be no capital coming forwiard and
there will be no development, only
because the Finance Minister has
brought the super-profits tax, The
276(ai) LSD—§.
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main idea behind the super-profits tax
is to encourage the building up of im-
ternal resources for further develop-
ment and repayment of loan capital.
In fact, it should really mmprove the
financial position of the companies. In
the long run, I believe, this will help
the shareholders by putting the com-
pany on a sound financial position. It
will act as a deterrent against the
distribution of excessive dividends.
From that point of view, it is a good
measure. Also, the concession that
has been given will really help the
small entrepreneurs,

But, when I went through the
announcement of the Finance Minister
in this matter, I noticed a disquieting
feature in it, to which I want to draw
attention. I do not know what is in
his mind when he says in one sen-
tence, while giving this concession
from super-profits tax:

“....I felt the need to depart
from conventional methods of in-
creasing savings and taxing the
corporate sector.”

Is it a departure from the conventional
method? Is it only for the duration
of the emergency? Is it an unortho-
dox measure? 1 think this is a de-
parture from what the Finance Min-
ister himself stated in the budget
speech. In his budget speech, he spe-
cifically mentioned about it and said
that by having this new taxation we
are introducing an important principle
in company taxation, Now, why is he
so very apologetic about it? Why
does he come forward, change the
entire scheme of things and say it is
an emergency measure?

Shri Morarji Desai: I have not said
it iz an emsargency measure.

Shri Surendranath Dwivedy: You
have said that it is a departure from
the conventional methoda.

Shri Morarji Desai: That it is, but
that is not an apology.

Shri Surendranath Dwivedy: We
wani this principle to be a permanent
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[Shri Surendranath Dwivedy]

feature, fitted into the taxation
machinery of this country. It is not
correct to argue that large profits are
always an index of efficiency. Neither
can it be argued that the higher per-
sonal income is only on account of
extraordinary abilities. These are fal-
lacicus arguments. I think this vio-
lates the progressive principle of taxa-
tion. We want this principle to be
retained in this country. It should be
clearly laid down as a principle and
as a policy that we are linking com-
pany taxation with company profits.

Shri Morarka (Jhunjhunu): It is
always related to company profits.

Shri Surendranath Dwivedy: But
not in the manner we have done now.
Even after all these concessions, I
feel it will be a great burden on the
society as a whole, the impact of
which would be felt by all. There is
no doubt about that. There is already
a steep rise in prices and the cost of
living has increased. Whether there
are any officjal statistics or not, I can-
not say, but, as a practical man, it
must have come to the notice of the
Finance Minister that there has been
a phenomenal rise in prices in the
country. When you take extra money
to be put in development plans ete.
you must ensure that there is some
stability, so far as the prices are con-
cerned. Now, in the name of defence
and development, people are asked to
bear this burden. Of course, people
are patriotic enough to bear it, Pro-
bably, on account of the huge defence
requirements, they may be induced to
bear the burden willingly. But, at
the same time, when he is taking a
great responsibility on himself, the
people would ask the Finance Minis-
ter whether every pie that he takes
from them in the form of taxes is
being properly utilised or not.
They would ask whether the same
sacrifice which i expected of the com-
mon man and the same emergency is
also reflected in the administration or
not. Therefore I think that special
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attention shoulg be paid to avoid
waste and expenditure on non-pro-
ductive plans etc. The hon, Finance
Minister would really have got tho
applause of the House if whep he pro-
posed these taxation measures he had
unfolded his plans about how he pro-
posed to have economy in the adminis-
tration. I think, I have raised this
question earlier also. Does he think
it necessary that we should continue
to have in the same fashion a large
contingent of ministers both at the
Centre and in the States?

15:51 hrs,
[Surr THIRUMALA Rao in the Chair]

Is it that for the emergency they
are needed? Is it not necessary that
at this juncture we introduced some
changes as regards the Governors?
After all what for are the State
Governors? Under the Constitution
they are to act in an emergency, but
when there is a national emergency,
when the whole country is in an emer-
gency, what precisely are their func-
tions? When we are suspending some
articles of the Constitution, can we
also not suspend this so far as the
functions of the Governors are con-
cerned and thereby have a reduction
in the expenditure?

I read in the papers that the Home
Ministry took some initiative about
some cut in its own strength as a re-
sult of which they say they would save
about Rs. 4 crores. It is also said that
there was some committee which went
into the strength of the different
Ministries and had suggested that as a
result of some cuts a sum of Rs. 67
lakhg or some such amount would be
saved. It again shows that we have a
heavy burden. In the normal course
the expenditure has increased mani-
fold and it needs further reduction.
That aspect has not received the at-
tention of the Ministry to the extent
that is needed at the present moment.
I want to know what concrete mea-
sures have been taken not only in the
Central sphere but also in the States
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and other spheres. You say that you
are doing something. Some an-
nouncement was made here by the
hon. Deputy Finance Minister to the
«ifect that some chaprassis and other
people were being retrenched. But
that is not the way to meet the situa-
tion. We must know definitely in
what time you are going to effect this
economy. Otherwise, what would
happen, if it goes on as usual as it is
normally going on and if again people
are asked to pay more, is that prob-
ably this willingness may ultimately
give ‘n to resistance and frustration
and people may not be willing to give
money to a government and an ad-
ministration which is not -1'» ;0 cffect
economy and austerity in its own mac-
hinery,

I know, the hon. Finance Minister
is a clean person. His dress also is
spotless white and very clean. I want
that he should as well introduce mea-
sureg which will remove zll dirt n~~.
about him. He can say that . is
clean but if others remain dirty one is
not .sure whether he may not be af-
fected thereby. Therefore 1 want
him to take measures so that not only
he appears as a clean person but the
administration and the jointly res-
ponsible Government are also clean.

In this connection, I would again
bring before the House the question
of Serajuddin and Company. It has
been discussed very much in this
House. I welcome what the hon.
Finance Minister said yesterday,

Shri Harj Vishnu Kamath: Clean
the Augean stables.

Shri Surendranath Dwivedy: He as-
sured this House yesterday that the
cases apgainst thig firm would go on
and that nobody will be considered
so high and so important as to escape
the processes of law where corruption
is concerned. Its coming from the
hon. Finance Minister after the in-
terjection of a Congress Member who
actually wanted to drop the entire
case is significant. It unfolds again
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the other aspects of the whole deal.
There are forces which are working in
this country, tnere is such a combina-
tion between the big business and the
so-called progressives that one does
not know where the principle of so-
cialism is going to.

Shri Tyagi: He never wanted tc
drop the case. It ijs wrong to say
that he wanted to drop the case.

Shri Surendranath Dwivedy: I am
taking the statement cf the hon.
Minister as the basis. Shri Tyagi muy
be knowing more about it, I do not
know.

I wanted to take up this case to re-
move some misunderstan_ings. When
1 raised this question in this House
on the 21st Februarv, I did not men-
tion any name. I did not say that
somebody had taken this amount or
that amount. Th-re was no persona-
lity invloved in i* I only drew the
attention of the ITouse to the publi-
cation in the newdpapers of Calcutta
in which it was sa,j that lakhg of
rupees have been transacted through
a firm and that some (Central and
State Ministers’ names are involved in
it. There was no question of some
person in this matter., When I wrote
to the hon. Prime Minister when he
wanted to know more details about it
I had made it clear in my first letter
that it is not because I am in the
Opposition that......

Mr. Chairman: The hon. Member’s
time 1s up.

Shri Surendranath Dwivedy: I will
take 30 minutes. I have spoken only
for 15 or 20 minutes. I am entitled to
30 minutes. That is what the Speaker
said. 1 am the only speaker from my
Party.

Mr. Chairman: The hon. Member
should resume hig seat and listen. I
understand that Leaders of Parties
are allowed only 20 minutes,

Shri Surendranath Dwivedy: No
The hon. Speaker had announced that
Leaders of Groups can take 30
minutes,
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Shri Hari Vishnw Kamath: The re-
cords may be consulted. We were
all here when the hon. Speaker an-
nounced that,

Some Hon. Members: The hon.
Members: The hon. Speaker said
they can have 30 minutes.

Mer, Chairman: Will you please
bear with me for a moment? That is
the latest instruction of the hon. De-
puty-Speaker. Anyhow, he is the
Leader of a Party and I would like
him to bear in mind the time-limit.

Shri Surendranath Dwivedy: I will
try to finish within 30 minutes,

Even in the first letter that I wrote
to hon. Prime Minister I had made it
perfectly clear that not because 1
am in the Opposition that I am mak-
ing this allegation but that our public
life is open to such scandalous charges
that it is necessary in a democracy
to see that corrmption iz not there.
Everyone whg is working in the pub-
lic field is looked down upon with sus-
picion by the people. Therefore I
wanted that there should be a
thorough probe intp this thing and
that this suspicion should be removed
from the minds of the people. That
is how this matter was brought up. I
was really surprised when the hon.
Prime Minister made a statement in
the AICC and lashed out, of context,
saying that some opposition parties
wanted to take advantage of this and
attack the Ministers personally. I
welcome the statement of the hon.
Finance Minister because it comes
after that statement of the hon. Prime
Minister. I want to know where was
the person involved in it, where is
socialism involved in it.

Shri Hari Vishnu Kamath:

socialism.

Bogus

Shri Surendranath Dwivedy: Is it
socialism that in this country you will
protest and under the cover of black-
marketers and profiteers you will go
on preaching to the country having
some sort of newspapers as the mac-
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hinery for saying that you are pro-
gressives and socialists and that you
are ggainst the capitalists? There was
no such question; no person was in-
volved. What happened? How Shri
Malaviya came into the picture? I
have never in my letters—I have a
bunch of letters exchanged between
the Prime Minister and myself; some
of them are confidential and I do not
want tg disclose them but I want to
say—nowhere did I mention Shri
Malaviya wuntil he himself made a
statement. How did he come into the
picture? He offered himself. We do
not know what was there in Serajud-
din and Co. Nobody knows that. Even
today in the papers,—not today, some
names were published the other day—
that Serajuddin was arrested and case
was started by the Finance Ministry.
I was surprised. Search was made in
1959. I would ask the Finace Minis-
ter why he took four years to start
the customs case.

16 hrs.

Shri B. R. Bhagat: The matter was
in the court.

Shri Surendranath Dwivedy: Four
years.

The Deputy Minister in the Minis-
try of Finance (Shri B. R Bhagat):
He went to the High Court and the
Supreme Court; from December, 1939.

Shri Surendranath Dwivedy: Here
also it is stated that when this man
was arrested the other day and his
house was searched. some personal
letters from some Ministers, Union
Ministers are understood to have been
recovered. This is the latest search.
It is not known who are the other
Ministers involved. Whether it is
only Rs 10,000 or a few lakhs: it
will be known only when the entire
matter comes up. That is yet under
enquiry, under investigation. There-
fore, 1 urged in the first letters to
the Prime Minister that there should
be a judicial probe into the matter. We
find many persons. Shri T. T. Krish-
namachari also made a statement here.
T nhiected then also. I said. there is
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no question, I had never mentioned
his name, why doeg he come. Not
only that. He has again revealed some
more things. He said, yes, there was
a proposal to give him a licence, etc.;
I did not do it, it was the Finance
Minister—Shri Morarji Desai. He said
that this was given in 1957:

‘... a letter approving the
foreign collaboration was issued
to this party;. the Minister con-
cerned at the time is my collea-
gue, the present Finance Minis-
ter.

He said;

“.... the fina] licence was issu-
ed in May, 1958 when 1 wag not
even a member of the Govern-
ment."”

One after the other, they are com-
ing forward,

Shri Malaviya may be a good honest
man., ] do not know that. Personal-
ly I have nothing against him. But,
it appears he is so much involved in
this matter that he wanted to show
that this is a simple matter, just 1
took Rs. 10,000; not for myself, but
to help a Congress candidate,—who is
that Congresg candidate—who is con-
testing from my own parliamentary
eonstituency for the Assembly. You
know, you yourself must have fought
for election, Assembly and parliamen-
tary candidates fight together. (In-
terruption.)

Mr. Chairman: I would suggest to
the hon. Member to leave the Chair
alone,

Shri Hari Vishnu Eamath: But you
w00 have fought an election.

Shri Surendranath Dwivedy: You
have fought the election to Parlia-
ment.

What happened? The whole ques-
tion mrose because Shri Malaviva
just wanted to escape by saying, Oh.
enly Rs. 10,000, not for me, but for
somebody who probably wae indirect-
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ly helping me in the election. What
happened after that? As I said, when
the full report which the Central In-
telligence has to give comes, there
may be .lakhs. One does not know.
But, this disclosure really made Shri
Malaviya open to the public in the
sense that here is a question of iun-
propriety. The Minister asks a firm,
which has ng personal connection with
him, which deals with minera! mat-
ters, connected with his own Minis.
try,—asks him to pay money for a
person who is contesting in his own
constituency. I would ask the Fin-
ance Minister, is not 3 question of
propriety involved in it. Shri Mala-
viya, instead of defending himself,
should have immediately offered to re-
sign by admitting, I have done this,
He should have the courage enough
to admit at least this much. In recens
months, we have seen in England, even
when it happened that a mode] girl
absented herself from the court, be-
cause at some time or other, a Minis-
ter had some meeting with her, the
Minister had to explain in Parliament
his conduet. That is how public life
in a democracy is kept at a high stan-
dard. Instead of doing that, he is
throwing here in this House all sorts
of challenges. I would tel] you re-
garding this. I do not know when he
is making a gtatement. I would like
the Finance Minister to take this into
account.

There are several charges made
against him. We have put several ques-
tions. What has appeared ultimately?
1956 December or some such date, he
took money. 1956 April, Industrial
policy Resolution prohibits anybody,
private partieg tak.ing licence for man-
ganese ore. Whether the provincial
Government did it, whether the Cent-
ral Government did it, they are all in
league. Because it appears that the
provincia] people have taken about 10,
12 lakhs from this man. They are all
working in league. The licence was
given as he has admitted yesterday.
New licence: it ig not only revision;
new licenceg were given in 1957 and
1958. Not only are admitted facts. In
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[Shri Surendranath Dwivedy]

view of the admitted facts, is there
anything to say that Shri Malaviya is
simply innocent, he does not know
anything? 1 tell you, if the records
are seen, it will appear that Serajud-
din has applied for prospecting licen-
ces not only from Orissa. He seems
to have with the help of the men at the
top—been creating a manganese em-
pire as Mundhra was trying to create
an empire. Sixty, seventy applications
he has made before the Mines Minis-
try for prospecting licences in the
neighbouring States. I want to put
it, is it not a fact .

Mr. Chairman: Not much time.s

Shri Surendranath Dwivedy: Last
point 1 will make about this. This
mas been admitted. If this has been
admitted, I put it to the Government,
what steps are they going to take.

Last point: that has created a little
®it of confusion, because these people
deliberately tried to create confusion.
There is no question of socialism
involved in it. The Prime Minister
seems to have fallen a victim to this
type of propaganda of pseudo social-
ists. What! happened? There is another
contusion that he has creatad. He
said yesterday while replying to a
supplementary that I have not for-
warded any application to the Com-
merce Ministry for giving permit to
export manganese ore. 1 said, he did
aot state the fact. He tried to con-
ceal the fact from the House. Here is
on record on the 5th of April, 1 put
his question to Shri Manubhai Shah,
he Minister for International Trade.
I asked the specific question whether
it is not a fact that the Mines Minis-
wy forwarded the application of
Serajuddin for giving a permit for
the export of manganese ore. What
8 his reply? 1 said last month; I said
that; that means in March. What is
his reply?

“As the firm was under a cloud,
we have refused the barter”.

But, the Ministry forwarded the
application. Not only that. He wants
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to confuse by saying, I did not recom-
mend; 1 forwarded. I had in my
possession letters. On Shri Malaviya's
own admission that application was
lying with Shri Malaviya’s Ministry.
This application was forwarded. Not
only forwarded, He says that the
Joint Secretary of the Ministry along
with the other applications wrote to
the Commerce Ministry that this
application should be considered.
What does it mean? Recommenda-
tion: he did not put that very word
tecommendation,

Shri Tyagi: The Minister did not.

Shri Surendranath Dwivedy: The
Minister is guite an innocent person;
the Minister does not know all that is
happening. Therefore, what I want
to say is, he is trying to confuse. It
is not a question of private under-
standing, Whenever you challenge.

Shri Morarji Desai: On a matter of
information, may I say that in all the
transactions which take place in the
Ministry, the Minister does not know
always everything. Powers are
delegated to Joint Secretaries and to
the Secretaries. When the various
Ministries are to be considered, they
transfer them. They go there. The
Minister does not know. I do not
know several things in the Ministry, I
can find out, and then revise it.

Shri Hari Vishnu Kamath: But, the
Minister is responsible under the
parliamentary democratic system.

Shri Morarji Desai: I am not, there-
fore, judging this case or that case.
But, I am only, as a case of general
information, saying what the proce-
dure is,

Shri Surendranath Dwivedy: I thank
you for the intervention. The whole
thing is, when he replies to the
House, he ought to admit that this
was sent for consideration, that his
Secretary did it. He refuses, denies;
no; nothing was done. That is my
point. He wants to mislead the House.

I want to put it that way. It is not a
fact . . .
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Mr, Chairman: I would request the
fhon. Member to conclude now. He
has already taken more time than
what was due to him,

Shri Sarendranath Dwivedy: I am
concluding.

Therefore, I would say that it is not
a private matter to be settled, as
often Shri K. D. Malaviya tries by
saying ‘Mr. Nath Pai, you see the
file', or ‘Mr. Kamath, you see the
file’. It is not a private deal that we
are doing. It is a matter which
should be given to some judicial body
to go into, and it is a public matter
and it should be publicly stated here
as to what the position is and the
entire matter should be exposed, and
1 think that if it is exposed, the den
through which the so-called progres-
sivists in this country are functioning
would be exposed. Probably, if Shri
Morarji Desai had taken this wup
earlier, he would have been dubbed
as a reactionary. That is why this
action has perhaps been delayed; I do
not know. But at the same time I
would say that if that is exposed, the
den through which all these corrupt
people, taking the name of progres-
sivism and socialism, in the political
life of the country were functioning
would be thoroughly exposed, and as
a result of that, this country would
be saved crores of rupees and the
entire political life also will attain a
moral standard,

Therefore, special attention should
be paid to this matter, and no attempt
should be made to see that this is
hushed up by bringing into it political
questions saying that political parties
are doing it. It is, after all, the job
of the political parties to expose any
corrupt practice or any misdeeds in
the administration, and it is the duty
ot any Opposition or any democrat in
this country, and that is the only duty
that we are discharging. There is no
question of personal vendetta in it
or personal matter in it

Shri Morarka: Before you call the
next hon. Member, I would Ilike to
ask the previous speaker to clarify
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this position. He has charged that
Shri K. D. Malaviya gave a wrong
information or that he concealed the
information from the House, and in
support of that, he read out the
answer given by the Minister of
International Trade. The Minister of
International Trade, judging from the
answer that he read out, did not seem
to have stated that any paper was
forwarded to him by the Ministry of
Mines and Fuel or that any recom=
mendation was made by the Ministry
of Mines and Fuel. A challenge was
made by the hon. Minister Shri K. D.
Malaviya, but the challenge was not
accepted. So, how and on what
authority does he now say that infor-
mation was concealed from  the
House?

Shri Surendranath Dwivedy: I have
said that I have good authority with
me, It is a confidential document. If
it is permitted to be disclosed by the
person concerned who has given me
the document, I am prepared to place
that document on the Table of the
House.

. Shri Morarka: When a charge is
fhade on the floor of the House again
and again . . .

Mr, Chairman: Time does not permit
of our entering into a discussion of
that matter now. There are several
other hon. Member who want to

speak.

Shri Morarka: When the charge is
made on the floor of the House on the
basis of a document, then, ewen if

it is secret, the document must Be
laid on the Table of the House.

Shri Surendranath Dwivedy: If is
for him to disprove it.

Mr. Chairman: There are other
occasions to go into these things.

Shri Surendranath Dwivedy: Let
it go to a judicial court.

st fm J@ (HgAATET) ¢
gaafa AERW, W F @ 5 § wwr
%Y wgw § AW F, OF g% & gAw W,
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[sfrarefy wrarr &)

7T fF oF aEdy 3 ¥ gAd W a%
gaar fegr &, 99 9w Y wa@EA &
TAHI 3] AT AT AT AR F
gu A faa &= wdEm T 32 fam
fordas o 3 & o gfgnar 71 9f=w
fear &, & 99 7 93 60 A A @
wHAT |

Sy A1 9@ ¥ Zw F wa W AT
AEEAT AT ¥T 2, awie W ¥ agd
Swaga g€ 8, 7% 7% g W § W
gHTY Fmranfaat F 9 a &7 a7 "

V¥ "W el & oAEEar f oo

&9 A, g AT, 8 AY & 9w T
a=ft gt &7 faeiwor st & 3w
UF q27 WPIA T fFAT § 1 I F A Y
Fw &1 wfesF s arnfos favm $G
% forg grerg oY ard g
16:15 hrs.

[MR. SemAker in the Chair]

Licik nd-caE R vivRiEniokini |
@ M gro ey =fa v g,
e foe ot qv 99 9w §1 QU &
&< g%, fo@ 1 7 FT gw § dwadiy
FroATHT F TaET AT 47 1 gy HEd
NG qIHAT FT GHG & | W K ofY
FTHFR FURT €09 59 FL @ e, IF
w® w1 JAAT, IH FT ACATG 97 TEY &
f g 7 W "R 91 T aare faan
T, TE F AR AT R F W
¥9T qg A AT A wrar 2 oEw
AR F T § 39§ 9w w1
v gd § "I gEISETE 1 §HE 9T qW
ffad =9 FUT "0 § | &9 F ag Y
o & e g9 & woa fogd gu & &
e e P g A e 3 &
¥ 9% g SO W) fEEET A
feT #r s F=T g = &, faad
FQNT G} F SAMT & | T« AT Y
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3aT g0 gW ag Y g %4 § fF gk
o & 7 frgra, &1 @gwt F $B-frg a¥r
ge 9 g%t arar §, afzai &, @af av
ST #1119 W @ 4, g A}
AT I [T F THEATH ¥ I G
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IFIR! F WA A IAC 7T F | FFTALY
S faegiv W FAre, 98 991 F7 2w
FOETO ARTO F oA A ZE 47 13|
1T FT gl T 9% AT 2 fF AV oy eI
g9 FaI F49 & 29 F 32 ¥ fau o
B0 FT AT FEAEq; garA & foqQ
I FF FT A9V FT ORI FHATCG]
F e ¥ g faar s 2

T A A 9 g A d e
FETE OFTU X Gt FT THC IH4L
FH F &5 w94 FA10, AfFT FaiA
SFaET FT §F Q1T F1 J41C T AT,
egin e #7 g T agl 2an fF gune
freTaY &7 FaT grem & 1 W@ w1 oy
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w1 a7 oy & ST JAEr 9 FEaEer
w9 o7 sy & W 99 I wF A0
TFAT 2 &N AY AT-HIF T@F AT AT 1

Y T a9 qAC FC F 6 AT
YT FATL HIAT WTAT & | §EA F Y
qEET I F FAT FHT TF7-frgqoly w3
£ R o gwTE Y w@T A me
o=t @ ¥ 9T § fF 9w A fRam
deiraa €T & 1 3w #Y sfes 3T
TRl T FT T F 27 W TIHT TTAT
*1 swaeq) T fniT &t § 1 gar A
uft AEF § 1 T W O oF afE
et T4 ¥ @ 18T & 9K g6 Y dm A
U =afF T AT w1 4 4y w2
WA &1 @I & | W7EAE A §F AT H
t f& o sufmr oF faaer off 381 9%
T 99 G T gHAT &, A 9w
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FTA F1 W2 4G 3, WA T WAL |
S safF Fa9 WgAASA ) HgAT F
IAATEA FT FUT F IAT FA9 A G0
§aT FA § A gAT R, TEY WA 3T
gafrafa & 1 ¥ & FTOOTG ST FATFTA
F dam fad zo w0 &1 gmrs-frata
F1F FTAT &7 99 & *faeq ofeam &
Feqw AT A7 faRai F M F AT
argAe ot a1 Tl g sfai
F1 34T &, o & 7 faaei § aret @7
far A § | g TR Y AT A w
g, & 39 A 9T A} 9wd &, A 9
R 1dfi =N am g ¢ fF
saf fom amma #Y Gar2 F<ar §, afz
It safsr & IT FT QAL FA F
AT A4, 39T &1 99 F fau O
far wYT 3y 1 faan & =qmare 49 %
goTaa fad, af g9 3w & Fhar ®
AT ¥ R ALHRT & | A T AT
T 97 fAgao gl F00 a7 a% 9H
R TG F v €7 0 A § g T A_d
AT & 1

A @ AARAC @2 A W
FeAdea AT Sifed | Afe gaTar
™ INEY & ag of 7Y & 1w S
I o @ ST W A Ty
v AR A 1 FY At
W FTH CF TR E | G #T A9 ¥
ST FTF A aF off ddaaT A A
&5 § 1 W W FO0 qAT FY Y-
A 7§ F FTTw wrstaw f fa-wfa-
fet aady w<ft o <@ & 1 1 wrefa
4 g9 & #1§ wrw fewrd A X
w oy :

SET I ® F grIew § Ay W
7 93 20 FC WhewAX G ST
@R I TR s N @ wr
A g R TaN
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Irew A § 1 LRU-UR F IR
951 FUT G o FT9 T7aT faar, 125953
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ST | 7 MY 38 F o4 aa F
ST FT F 7 A | I T
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gfrer &Y &7 37 g 917 Y 70 wrasy
£ I o9 wferas T 3T qEAr 1
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afea =T F1 qvarg T OF § WG FT
& AW HIT OF T T F1 0T fA-
ow g & W) oy e weEt 8
g% & §, I 9T OF TN 3§
G¥ EY FTHIT qr &7 age fawar S
¥ AT ogEE & fa wE A Fem O
W7 TETE F qe 97 F F7 2 fruifa
F7F TLE1 F g & W Tfgd o
THIFTT T G FT A F1 2 fraifo
¥ §, KA1 F1 G G, ITH!
ST § HCETC KT GgAE ThO | asr
"Ergar faa awdt &1

amnE TR F1 gfs g=G a7 ¥
QT A€ 1 ITHET & AeH A0 faAr
ORI F1 409 a1 1 702 7997 wfgT
frer w=ar & 1 =7 ST FT W TR -
FTor 7 fzar o a1 /e #1767
T T0F F1 g7 41 wlaF wraE g
TEAT 1

w & # e gram & ag ardar
F7dl g f awToaTE qwn w1 wwe §
e ¥ fou faw o & g
et i1 afver &Y agen sro anfs eI
BT S Y FT @A & /T A

Shri R. G. Dubey (Bijapur North):
Mr. Speaker, I join the hon. Members of
the House in paying my tribute to the
Finance Minister for the tax relief he
has been kind enough to grant. That
means that the Finance Minister is
very much alive to the democratic
opinion in the country as expressed
outside as well as here,

About the compulsory levy, I request
him to go a step further and leave
that matter entirely to the States
because, it seems, the revenue that is
going to accrue from that is to be
ultimately given to the State. Would
it not be wise if you leave the matter
to the States? They will find the
best method of collecting it. The
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other day, I was discussing with hon.
Members from Bihar and UP. An
example was given that in Bihar, for
10 bighas of land they had to pay
Rs. 50 rent but in many districts it
has not been possible for them even
to pay the arrears of rent. So is the
case in many districts in my own
State of Mysore which, I believe,
Morarjibhai knows because he was
Chief Minister in that area. For two
or three years, there have been no
recoveries of arrears. Besides that,
as Shri Gopalan correctly pointed out,
the Mysore Government have levied
a surcharge on the land revenue
very recently. That is double taxa-
tion. Already, for the NDF people
have come forth generously to pay
to their maximum extent. Under such
circumstances I will request him to
consider whether this matter of com-
pulsory levy could be reconsidered. I
grant the principle that every person
in this country, whether he is a man
or a woman, however poor he may
be, must pay something to the ex-
chequer towards defence. It is a high
principle and 1 agree with that. But
these are the circumstances which I

would appeal to him to take into
consideration.

I would like to say a few words
about the gold control order. I have
heard the Finance Minister yester-
day, and I know that they have kept
in view this objective, namely, to
prevent the depletion of our foreign
exchange resources and to check the
depreciation of the rupee value. So,
on that ground we cannot have any
argument with the Finance Minister,
but now, what happens, and what is
the condition in the country? 1 was
in my constituency recently, and about
300 persong met me. ] could see
their condition since the last thres or
four months. They are totally with-
out any source of employment and
they are glowly disposing of their
household goods. and articles, It is
pathetic. Ewven according to the Gov-
ernment 's statement, there were about
five lakhs of goldsmiths who were de-
pending for their livelihood on their
occupation, They are now thrown
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out of employment. I do not know
how the Government are going to
solve this problem, because unemploy-
ment, as it is in the country,
persists, and we are not able to slove
it in any substantial degree, though
we are making progress because of
other factors. I leave it at that, and
I would appeal to the Finance Minis-
ter to see that something concrete is
immediately done. After all, if the
country is benefited by thesc measu-
res, in that case, w. .u<st o.s0 see that
the goldsmiths are not thrown out of
employment, and their skill in trade
for generations should not be wasted.

Then 1 come to taxation measures.
Naturally, in view of the emergency,
and the problems that we are facing
in respect of our defence against the
Chinese aggression, nobody could say
anything about levying more and
more taxes, But there is one thing.
I just wanted to suggest this, as a sort
of loud thinking, namely, what should
be our taxation policy under a socia-
list State. We are not yet a socialist
State. Our ultimate aim is to esta-
blish a socialist pattern of society.
But we are still in what we call a
capitalist State. Our present economy
is a capitalist economy, and we are
slowly proceeding from a capitalist
economy to a socialist economy, and
we are now in the transition stage. So,
I wonder whether the taxation policy,
to attain the socialist economy, could
be different from the time-honoured
policy. I am not an expert; I am not
an economist But what I feel is that
we must have certain governing prin-
ciples. It is time that the Planning
Commission studied this problem in
detail. For example, if you say that
you are taxing the rich heavily,
because it is so in America or
in England—merely because you
tax the rich people more—
that does not take us towards the
socialist goal. Socialist economy has
certain definite aspects of planning.
I do not mean to say that we must
have a dogmatic approach to this pro-
blem. But it is time that instead of
some loose talk some definite princi-
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pies were laid down to give our policy
a socialist angle, From this point of
view here is a case or study; how we
should raise the taxation resources.

Recently, in the course of the Ques-
tion Hour, a new suggestion was made
about the nationalisation of general
insurance. Then there was a sugges-
tion by an hon. lady Member here,
who had brought forth a Resolution
regarding nationalisation of banking.
1 agree with the Finance Minister's
reasoning that in the context of the
present emergency, we could not
take it up; it is a highly complicated
problem, and obvinusly we could not
expect him to ..ne any decision. But
from a long-range point of view, I
would urge that this question of natio-
nalisation of banking and of general
insurance and other matters should
be considered. I do not wish to urge
that a dogmatic approach should be
taken. But, all the same, there is a
case for consideration. Otherwise, how
are you going to raise our 1esources?
Our needs are rising every year, and
I do not think that every year, year
atter year, we can impOse more

and more taxation, and the Govern-
ment cannot impose saxation
10 a heavy extent and ask

the people to bear it. It would be
very difficult. So, you must devise
some methods whereby the burden on
the consumer could be reduced.

About the public sector and the pri-
vate sector. I think there is a certain
amount of loose talk while we discuss
#his subject. Hon. Membera some-
times say there is no difference bet-
ween the private sector and the pub-
lic sector and that we should not talk
of differences, But I think we should
be deceiving ourselves if we go on
arguing that way, There is a difference
between the public sector and the pri-
vate sector. The private sector is
there because of certain conditions in
the country. The Industrial policy re-
solution is there. We have accepted
the private sector’s functioning. Bu#
$he main motto of the private sector
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is production not for social good but
production for profit. One of the main
actecls ol the privale sector capitalist
economy at the moment is that if
there is no demand production goes
down and sales go down, and then
there is an economic crisis, That is
why we want socialism. The private
sector 1s also doing good work, I do
not mean to say that it should be sup-
pressed. But the private sector 1is
meant primarily for profit, whereas the
public sector 1s menant for social good.
As the Finance Minister and the
Prime Minister also have said, it may
be that the public sector's working
may have some defects but uitimately
the public sector is the only one sec-
tor which we have to Eencourage.
From this point of view, if you say
there is no difference between the
private sector and the public sector,
it is not correct. Public sector must be
given price support and other things.
What is our credit policy and loan
policy? We are distributing loans
through the Industrial Finance Cor-
poration. According to Karl Marx,
the founder of modern socialism, capi-
talism develops under certain circums-
tances. But in India, the capitalists
are net in a position to stand on their
own legs. I would welcome the pri-
vate sector if it can develop on its
own. But they want to depend on
Government for %0 per cent of their
needs, What is the good of having a
private sector where they have no
money? So, instead of the Govern-
ment paying them, why not Govern-
ment expand the public sector? From
that point of view, I would say that
the public sector ought to be given
more and more preference. Of course,
if there are criticisms here and there,
we have to face them.

Coming to defence, we were very
happy to hear the Defence Minister
making a speech recently. He was
very frank. He took the House in
confidence within certain limits and
said that we are going to have 5 moun-
tain divisions, double our army,
modernise the air force and that kind
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of thing. But while concluding he
said, what is needed is the spirit of
determination, the sprit to fight. 1
know the Prime Minister often lays
emphasis on the spirit and determina-
tion. But I think everybody should
not go on repeating that thing. How
is the spirit and determination going
to help us against China? China is
armed to the teeth. It has the big-
the people to bear it. It would by
gest army in the world, Apart from
§ million under arms, they have a huge
popular militia. Can we fight China
merely with determination and spirit?
It is not necessary for us to speak
about determination and spirit to our
people, I think the people in this
country are much more determined
than some of us here. The people
want to know how we are going to
push back China. That is the people’s
anxiety. Let us not create confused
thinking by merely appealing to sen-
timent, resistance and determination.
That is not going to help us.

I have come across an interesting
article by Mr. J, J. Singh, wherein he
sumg up the position about the Chinese
in the following words:

“l have maintained for years
that the pattern of the Chinese
‘grand design’ of conquest will be
infiltration into Nepal, Bhutan,
Sikkim and NEFA, disruption of
the present systems of govern-
ments there and putting in figure-
heads who would do as the
Chipese bid, They would do that
for the purpose of extending their
hegemony to the plains of India,
looking down our throats and be-
ing ready for actions at an appro-
priate time. I had also thought
that they would wait for the de-
mise of Prime Minister Nehru
before venturing into India, be-
lieving that Nehru's disappearance
from the political scene would
mean the ascendency of fissipa-
rous tendencies which, in turn
would, create large-scale tur-
moil in the country, Then with
the help of the local communists
and other time-servers ‘quisling’
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governments would be formed in
eome of the Statés resulting in
chaos and balkanisation of India.”

By and large, this reasoning is cor-
rect. QOur problem now is this in-
filtration, more than the military pro-
blem, We were told that the infiltra-
tion of Pakistani Muslims into Assam
is gccording to the Government esti-
mates 3 lakhs, but according to pri-
vate sources, it is 10 lakhs or more.
How are we going to face this pro-
blem of pro-Chinese infiltation right
on the Himalayan border, Nepal, Sik-
kim and Bhutan? In a modern war,
as you know, Sir, more than the
military tactics, infiltration tactics are
very dangerous. What have we been
doing to meet the infiltration tactics?

Of course, the other day I went to
Alwar and [ saw the National Disci-
pline Scheme there. I was happy te
see there something which is most
suitable for the gountry, I saw 500
or 600 boys—Indian boys from wvarious
States and you cannot imagine that a
particular boy was from Gujarat, an-
other from Maharashtra or that sort of
thing, Their turn-out and drill gives
an impression that they can be very
well compared with the army even.
I think, Sir, this National Discipline
Scheme ought to be extended to our
Himalayan border where that kind of
infiltration could be met with our
National Discipline Scheme, That will
be the proper answer also to the com-
munal and disruptive tendencies in
the country. I know that the Finance
Minister was very much pleased when
he attended a function the other day.
I am also glad that the Planning Com-
mission has allotted sufficient funds
for this scheme, Therefore, this
scheme ought to be extended.

I am glad that our defence prepara-
tions are going on well. Our officers’
team has gone to Washington and
shortly our Minister for Economic and
Defence Co-ordination will be reach-
ing there for finalising our talks. All
the sam~. i this matter, although I
anpreciate that there should be
secrecy. I think in some respects he



10531 Finance Bill

[Shri R. G. Dubey]

cannot maintain secrecy at all. Public-
minded people as we are, we have
been really thinking about it. Take,
for example, the air defence of India.
For air defenec you must have, what
you call, radar installations and you
must take in hand, the work of build-
ing airports and communications all
over the border. What is being done
now? ‘These things annot be done
sercretly. Thousands of labourers are
to be employed on digging and level-
ling. I do not think anything is be-
ing done, We are still anxious. Thank
God, China may not immediately at-
tack us. But, in the event of an im-
mediate attack, how are we placed?
Are we in a position to immediately
meet the situation? That question the
Government ought to satisfactorily
danswer.

The last point I would like to touch
is about the agricultural production
and also industrial production. This
question has assumed greater impor-
tance in the context of emergency,
and we are debating this question
here in the House, outside the House
and everywhere, As it is, we have
attained the target of 79 million tons
of agricultural production, But our
ultimate target is 100 million tons by
the end of 1965. 1 do not know how
within two years time we are going
to achieve this target. Something has
to be done about it. What I find is,
at the district level there is no machi-
nery to mobilise the energies of the
people. For exmple, I am a Congress
worker or a social worker belonging
to any party and if I want to do
something to see that more land is
brought under irrigation or that the
irrigation potential is fully utilised
there is no  machinery available
through which I can help that cam-
paign. In Maharashtra there is the
Zilla Parishads Act, Because there is
this Act and there is decentralisation,
there is this opportunity for the people
there. But in Mysore, I must confess,
there is nothing. In many other
States also there is no machinery at
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the district level. There should be
some high level committee which
should be entrusted with agricultural
production, That committee should
meet very often and take decisions.
They should give impetus to the peo-
ple. Take the Land Army or you may
call it the Village Volunteer Force.
The Village Volunteer Force can go to
the villages and do some concrete
work, There is nothing being done
now. 1 am sorry to remark that the
Planning Commission thinks of some
of those ideas ten years after. Possibly
the ideas which some persons suggest-
ed five or ten years back are being
suggested now? Let them do some-
thing concrete. There should be some
machinery at the district level which

can day in and day out look to this
matter.

Now, regarding agricultural produc-
tion, we are glad that Shri Patil, one
of our senior leaders, is at the head
of this Ministry. I agree, he is a
capable man, When he took over
charge of this Ministry he said that he
was not a Minister for distributing
foodstuffs he was a Minister for in-
creasing production, I hope this is
being implemented more and more.
I know he is doing something in the
matter of increasing agricultural pro-
duction,

Shri Tyagi: Sir may I know who
is representing the Finance Ministry
on the Treasury Benches?

Mr. Speaker: The hon. lady Minis-
ter,

Shri R. G. Dubey: 1 remember. the
late comrade Roy rightly said—there
is the Tata-Birla Plan and People's
Plan—that agriculture should be the
basis of our planning, agricultural
production should not be merely for
self-sufficiency and we must increase
agricultural production more and more
so that from the surplus of agricul-
tural production our national econo-
my could develop.
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ot feygiq v (Zafan) : wem
ofr, ¥ & T7A I SAPFT F FTC7 AT
feafa 3 & vew g€ wawr amT &
& forw %7 afg g1 5% I=& Tvag &
g fa=sr &1 " @nfas g1

UF aTE AGT AW F A AT W AT
T 7T FEH & (% Ted §F¢ 39 g0
& WY IAFT gFTAAT g Avfw, A
W I A IR TE A Fed £ 17
3% gFTEa F fag 1 a9 s .
wE T I & ST a2 1 g fad
a7ET #T 9T 3 X 9gA ¥ 3@ g F
"R 7 a1q TaAr Jvean § fw 39 g9
& FTOO AT WG F UHAT WA W IAE
|ATY A FAT H AT ISTA gHT IF AT
T IAEA @M % o faig sty A
gw i mam i wafaaFax
ITH IJMET QT FT 0 HIA 24 &(
& fAe warg w7 ® & AT o
wfFa &, wfew s a% 2o ¢ 7y F=7ar
F A F ITE T T 3, IFHT @
FATLT TFTA & F9 H A& 1 9007 F

gafy a7 #1747 98 vF fafey
=4 3, maHegE =4 A &, AfeA a9 o
g |y g fw 3 ¥ fom &t & om
1 41 7, fas g f9a g+ dar
&, ITT g g1 Wi ITE W & fo
amr s Afzamar dT g 1w Aw F
UF AAAE T2 W I8 ST faaw
g fF i &) %1 9vE § gEE I &
eI A &1 fad & 9@t a8 st fasr
areit & a7 ¥, I 7 G0 Forer av @
a1 TE-IT TFTC FT AT HT qioaw
&1 JIETT ATHA A&t /1Y § | AT A6
O & F T & @ F THG HIA qIA
ez ¥ wrafes feg & foe 7 3¢ 9a%
FAT IATIA AT Hf ATH FLT £ 1 F
St wfaaaz &, gaar +9 F@E I
sara 7T @ § F0ifF AT wg & fw
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Y g9 & fAai & w5 W@ ¥
AR FAT IR qFTH it A FA §,
Afew @t aF "o avea) w1 37 & fam
H qO T qT & 999 T WA ALY 5y 9T
&

sfumrraT & a1 & T &1 wrafa
21 e ag sfvamgs 27 fam
FRA AT FR FT ¢ yfamT & ofas
AT EAT T 97 qg F7 A | fey
& TET0T & #7 07 ST 37 97 a8 A
A | ¢ wiama oy & 397 e ant
9T 9% 7 AH § FAET 97 F15 WA
¥ 93T | o T 97 98 F7 w9
TIA A FT FH FIE W I3 F1 T
a1fgy | 59 @%2 & TAg ST #1 € qfy
o & AfuF AT FT7 F a1T AET SrAAc
Tfgw | g7t at Fa2 O fga & foqu
AYH THT AGT F9  AMQU | T AT
At F T fga A g 1 qg &1 37
artt & @ & fam @ fomey « sl &
sfaw @y g1 § § s wede §ET
F g1 av qafas JwL & | 3T |/
F A9 A9 TH THTC & &T FT AT
AT § | Tafan & o= #7 gfg &7
FHET FEATE |
16'48 hrs.

[Mr. DEPUTY SPEAKER in the Chair]

T AT & §1q & uF arq FeAr
arear g fr 7@ wedi ®§ s afa & e
¥ AT gFr Ifeu ST Im A A e |
¥ 99T 9_T & a9 T F A¥@r o
FOFET A qfa &7, a & 9T 9y
gfaea #T 989 &0 T|E FT FTH TH
F feqr & 1| 39% aT =TT AT &
7 arer ¢ fr fewmt & vo sfaaa
A F1 Afgar a9 &7 § 97 foar
ST | §F SHTL I 92T F fAmEt Fr
T F7 oy wfewa wtas =W oI
T EW AT IAHT FAT AT TGTAT
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FfaT &1 ST | W FEA | FEy AvaT
o foam FE@ETR TRHATE T FT
urd, T4 fag gar & fF 9% orw s
dar 72 § fv #fw & fag afvag S
F @i 7% | T 7 Ife ¥ v q@
FERFAT T i SAT F AN | TiE
L@ g ¥ g w5 92
T aan gne w10F faaw afs feei
g2 ¥ g5 A g am Aty # T g
aY ITH 78 FT qfg 7 F1 A T IAA
F1 90 foery @9 79U ¥ 98 qW9 ®

¥ oA o

guTy AW F wEEi gfawa Fe
it # TEEc & AT FTY qEEeaT 9o
FiaaTs ooe g 8, 59 1 AWL IT 4T
sfas g7 & | W9 F qGH G fE
At 2 F¢ o9 wiama & W wfus
T A FA F gra g | Fag
faaza 7 Jrem § 7 a8 sFe-F1d =
fenfer &Ter, 21 AT 7 &Y qo AT ALY
& 1 & o 3 o 92 aga feal 7 Fraw
@ | % oty famme o & dedt gd
AT T AT F7 ¥ AT gart e # Y
¥ 31 9 % fav g 72, afer aga
et a5 % fAar e T ¢ @@ feaw
Fig w1 fo & grey g &1 3T 79
edi Z, Faw wre atxx qar wfaw
I /T qTaFT a9 & far s &
A w1 grEraee w#ferdal w8
FTFTL ET FL | 7t gy ama & fag
dmre & fv afz 31 Fafz i & areq
FY % FL ZA TE FI FIA FAGA, q8T
FOFTC H T fasraaay faw &= &1 90 59
TR BT 3T mﬁﬁ? A g "}y
Ffordi &1 77 fam g, aife guw
HTS, T Fi W AT AT FH AT
[uT, AT &Y T HOT FoET FI
TTT HT 3 &) wlaw £ T % |
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F W9 ¥ grEA IWC gIW HT
T AT ATRAT § | A I A
H ST WS FUT €9Y Wow a9 F Ay
&, vt sgaefoat AT SeRmfaat & fee
F 1 ZEY TETT AT WS FUT A T
T R T gliE arer A & Ry
21 T TFIT &S UF WA A =W e
R arr fmmae AR & 09 §ieg
FIT T A5y 399 A (& 2979 &
srofY T & | g AL | T e W o
FEEU H AL 0F T F IATH{ &
FT W & @y W ar fE oS T
Re%R—%3 & Ha ¥ woms, e §
age g fzur o 4r, s, geey &
w1 ¥ &8 e TE ¥ 0 39 wfuw 5w
R %1 qgeq faw-wfesi F favi ars
971 | 98 OF 99 &1 19 AGH &, IAew
£ are & OHY @ 99w g fF 7 A
" @Y g, afes amm uw FR
T AF TH F1 94 UF OF A9 A2 TF
ATHT AT & | IH F FTOT TH & TaEA
H o g gl @ W) A o™ &
Gl T | AT AW H AT SR 97
W1 UFETET TAET TawHe & fRedr €,
I # T Wit gy & 1 fos® AT I
& IEATEA F aT% H TCHTT T AT AT 72T
¢, 99 F weeAey AT AT FeqRA E
st w21 A1 a4 gt = T A
Y vFETET e # T BT TE W
arg & gEard 1 @ 6 #fe
AR &7 WX & TG SiewTed fae
F T T wfga g, wWifE eyt
fegmm &1 $adt & T F I
£.% 2, " GTErd & Wi 6.5 #
F09 gl & | 3@ a<g & i afmwa &
T ST FT TG 92T g1 8, AW
AW EET g, FEW AR UFERY
gdt & dfsm grft & =ik T #7 of
AT g & | for R & A wrn g AR
gl 9T wegwAr AW w1 § swawnw
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g T 9 #Y R e = 2 aR
framt &Y, for ax g F aa @
& 9 formr Y fieriar faer 0 @19 & 919
vy, wfamm wwar wfas 347 92w, @™
TaF 9T F § wfas IoOeT F#¢ 8
W gL F1 wfaF 72 FF |

S} aF WU F TR # g a8y
wfaareat &1 @way @, F faw o=t ¥
o0 &€ fF ag fogd &% ¥ o
gfaar &g, fom & aufo &=+ & of
gie "¢ % FEw g | 4fF 0w #-
wraifex 3% wfaw gfaaraas W, 59
fere T 99 1 Afaw F wfaw ge9w
¥ 3w ¥ warfad #0971 AT FY,
forg & FuFi ST AR T F1 T AT

T I A % a1 g% T 138
e fFar & wet ox S a9 Ny
¢ o @ T fed oy &, @ e
T & fady oiT # w0 A @
srfee, #if® 99 F 319 g OF TF1L
w1 Fi4 g AR faeFEor &
ag 77 fam a1 ff 97 § w9 Ay
FT STAAT | A Tg T {1 AT AR
FE T T TR W, ST F A
IH FY 79 ¥ T i Iw A T A
Y & | W g Y A1 Wi 4t afErd F
et 96T 9 FF § T &1 aHaT g
R FET - A IF B Y A TRy
i =t W FT G HRX wEwdT
FT T5T SA1 ¢ afreaa o1 g Ay ar
wrs & ofErt & @y f5 g
TRIMqUFE ¥ 1wl §og §
fer W 99 #1 g ¥ gfeww ¥
wreeT Mfgw, 9w gfeemor & & 5
YeYe=¥c ¥ I FT T FIeW 47 | 99
AT THETHCT g0, AT o A1 gy
HTATEY F1 GILY &, TqAAIT TCHFFE & |
¥ faen & e g 5 ok & 5w gfee-
T § EN WK IH F WA W )
gt FT |
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T ¥ A F ag Fgm e g
it 2t g e i A, oy vt
gt & fafar o fods & o i
=1 gt @ wt v A cfwnfow
TR FF FY | 39 T 7 AT e
g O =3 g A o o fadndt
qifedt & ST, TR W FT av e,
Mg faerd & a7 9 WY &), 97 & Y
¥ y= @ & | 19 faw s @@
TH QT FTAF F—faT S0 F
ga ¢ fF Afus @ & Fro0 39 37 7.y
AEEFAT §— IF I8 FTANTAS,
qF 93 FAR-AAY, T T FelAd,
wR wE ArawFAr g, g st
F Yt axrEx d@dm w97 FETh
gife @ 9Es GFEGeR AT AR A
&, afeF 1= fawr & ot g ¥ dmw
F F faC oF T oo 8@
( Interrupuon ) ¥ TEH I G
qIEAT ) WS W OF AT @ R,
[T AR

agi ot W TW weT ¥ arg oft
fatrdfy gt #1 A & 77 g ovar ¥
fFistay WHR s e, A= 2
F LA T FE 00, 47 9w ower ¥
wa fa s g | o g
qId A FY AT AR AT F IewrEA
W & AR H o FE oA E ) aw
wer & 1 afsw & sow qamn |mgar
g f5 et == & 99 AR = &40
A1 T T FgeT T AN A T 6T
9 OF 1T Fed & WIT T 3T A F
a9 ¥ fasge wedt a9 7 R
g F ot @ oAeT § w6 7 Ty
Tt ¥ a2 faarr @A g s
FUTHAHT ST J, ST WU AErAAEr &=
& ary 9gq feAt @ T A fainft 3
T a5 4, {¥ HIH, (8¥s FT g
qr :

“I would also submit—and this
is a very delicate point to which
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I have to refer—we had believed
that in a non-violent India, the
last thing that the Government
would contemplate would be the
enhancement of the military bud-
get.......

Shri Kashi Ram Gupta: He is not
present in the House,

& &, = g @ dr-faeft 4,
@ g @ ¥ @ &, o e
T [T FT ATEA TAT qH, AP q@
T arasE o g | ag feafa @i saw
g A%t 2, o faelt aw faredErdy
F A9 a1 FL AT A AT T Fq@T F
A 1@, IH T FAF E AT I9
Fraffaa 31 @ar 7 §1 fF ma Fraa
¥ gm @ifa #§  wtfas afadw &1 91T
OF T T GHO AT § oA fade gy

Shri Raghunath Singh: He was a
Member here. He said it in the House.
The hon. Member has a right to
quote.

Shri Bishwanath Roy:

“But, I am sorry to say, and I
think it would disturb the soul
of the Father of the Nation that
in recent years there has been
an increase of about Rs. 100 crores
in the military budget.”

B g Ararey §, S T w2
FTT FT GO AT & | AT FgT F7 qA=q
7z 3 fF 99 % 327 a7 e AT Aaw
OF aTh at 9g Fud § fF T 9T &y
fem st aven wwEr SgA @T W@ OR,
TEr & Ay g w9 @9 @ s
wifzd W T gfee & agfaar
wEreAT WY &1 Y AT A &, AR gl
T Fg MAT F AG—ATHG FATAHY
¥ g 2= ¥ Fg F W1 979 9=
Fag eI H—T g A oW §fw
g # grar F fodr Jard w9 g%
dar<r a4 4t g5 7 9 ave ¥
&It 8, 33 s, 33 Seq AT OFar
Y g &, FAW qOETC T F G g
& 1 or A7 gfn gerfas el W
Tz a® 1 ¢ | fadefr o= & gem—
¢ FTW FaA A g W AR A1
g§—UF 97 W @ Fad &,
IAE AT it gaT au FEr A arey
99 #r &g § Wifaw wacgmr e &
fades a1 |rzan § 5 Ot at &
WRAE FaA & a7 @qw dav gar
% 9 & fabw faard @ gfar

S f QT F qrAvere 7 €1 9 |

fafaey oms  wgma o W
# fewigsr qx faat & gug &1 =afF-
WA ser g df, afr e sw fag &
g A &g mE & 39 faA o A
ag FET TS 41 F wow F o oF fag
qAHE WA F 9TEET §EREy 7 vor
frm ok ag am @ fag g 1
g0 A 9 § {5 w9 darew gy
Arede faéra o et @1 fa
fog ag o ot F9 @sw A A I
faar war gER ww g g ) S S gE
e 4, T AT & wwe anfaw g7 o
orit & fad o 3@ g IEE a9
warq faar smem ofFA miras @t &
woeg fag @1 7w & 19 O |9ua 2
FT FE T 4f § THT T aifaa g
g
17 hrs.

st et W T (FEER)
JITETE AR, Wt St AT gEeew
WO ¥ @ 4, SN IZi9 fainT I
g I91 A1 AR T fF d A
forierdt & ad Fw@ & 1 fow Agm-
arg FT IR A=T #7 IEET F grean
g ofea & e |mgen g f S st
HEWE TH 999 9914 I9 8% ¥ a9
@ & Sus At A foew a@ ¥ dawr
FZAT AT §, UF ATH 6 12 F g, .
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Shri Raghunath Singh (Varanasi):
Is this an election meeting? This is
not an election meeting. But my hon.
friend is talking about the Amroha
election which ig in his mind.

Y wralt T T C SF ag F A
ToF & o9 3 9 9 £ 9 W
FgT FT AT 4T |

gk faa @Y #gEm #1 FAEr
Fa=t X qard & § A fadnft == &
F qEeat 4 ¥ Ao gt ¥ aurg
& g A gfeemr ot qurd | AT R
wrifFmmamifazea
M § AT a% ARHT AT H AR g
g fr fFg a@ A #0 ®1 AT R
A ¥ fmag s d g
forar o anfe 9 9@t & Awl A
F & fod gg am faw @, g
ot #1 g9 = faw a% 9% F foerg
¥ aw g% | fag wwe ¥ I A
F A 9T FT TR FY A9 Far G I
¥ arz ¥ s g3 fwan, ag g9
AT & | IR F AT FF FE O
I F1 TAA F A7 3% A F A
g2 7T & S IEF e ¥ AY @ A%
wara ¥« #, I Famaa o & o g,
Jag mEt #1 fEr fee w1 e
1 Zrn | fow w99 awre ¥ ag <Em
gf AR gn ag ¥ A} fawy @1 O
FHAT gTE ¥ @y O A A TF ARG,
foeq qw farrdt o=t areit 71 @ A
1 fos w4 71 A T, U
argw faft & A Fr a9 F00 A
gat Fraaadr dfaT w&ra A et
a3 oft anr &, I@ET ==t wOA |
€y warg § & wer F g o ar
af BT WIT THRT ITANT TEL FC,
AW ¥ FEN {H TaTHT T8, gH A
FET 3 & WX A OF 99T T TG 09l
T Far 31 fF ag o 9w W oaw
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T | Y A BT TFEH A w1 &7 T
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7 1 gfz daT T YT Ay Fewr |0 ATT 4T
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FHT A FIT FT HATT AT | F T
FT S5 g1 q&¢ F5AT Aifgq o7 | S
1 A 3T AgT I @A AT
ga¥ far & gAYy gEz T § W)
garfay agaa F o &1 =Y
wivs & ™ fawar & g9 #g0r A8
e § |

g we framt & &9 &7 AT )
oF qUh Fgr ovar g fr o war gt eel
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[ % =it T 7 ]
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1 e fear 9@ | 9w TG S SO
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¥ gw W aF 9 FL IAG0 Al
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W FTETL FT WIS 9979 &, G
dom agTy ¥ AIFETL A WG F N
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T 9@ I | AfFT g A wwer
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@ @ FT YT T g F wTOT
o1 grfa gk &, 99T OF AT I_EW
STTF HTAA TEAT ATEAT | ST T A
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o FH FE WA §, IO qfT
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T TET AT WK ET T ATHT FTH 9C
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T § &t F A el g Y o Fd
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M T G & 7 o7 fr FefEi ¥
W™ TR@ ¥ T\ ¥ F Ay o 19,
AT FY AT AT 79 | g9 afent
wifger sfeer @ & wadt 9 @@



10547 Finance Bill

[#t Fwfre =]
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@ AT Y fege ¥ omr ww
ATFTEIT WA T FL HET T M
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f& @ dfF1 9 ¥ fgaw 4@ ewr
AT H HT T A § 0 @
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mm@lﬁ%mml‘(oo
%o RIFGE aF g7 1 deeare fAewdt &,
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#1§ T ST ¥ AT A w1 €
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¥ g W H W G 6T € Ty w0
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o 39T o o a1 faafoer g o §
ST F1 FEIIT ST @ g | 39 e
9 GHEAT &} OF HFeT S AT AT 6T
FHT €T F T FY 41 =023 |

=t Ao qad a2l o wrRr
grm ag st @t Uswae mEEEe w2 @
faom ?

=t et T A : A S A
TYGT 3T FT N & | §H G6G ©F §94T
atn 2@ & 1 & a 48 %% @ g 5w A
T Y fam s | A e daw
7% & fif Y i &1 TT 300 HAT
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['Sﬁ' go o Eﬂ'ﬂ]

w1 oetaw A0 aHwT @ 5w adwA
T H R waew ad gk & 0

Mr. Deputy-Speaker: Does he want
more time?

lﬂgo!om: sﬁgt, ot
AR FFTAT O |

Mr. Deputy-Speaker: He may conti-
nue tomorrow.

18.01 hrs.

The Lok Sabha then adjourned Il
Eleven of the Clock on Friday, April
19, 1963|Chaitra 29, 1885 (Saka).



